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INTRODUCTION

In view of the recent amendment maadehe Patents Act, 1970 by the Patents (Amendment) Act, 2005
effective from 03 January 2005, the Official Journal of The Patent Office is required to be published unde
the Statute. This Journal is being published on weekly basis on evéay Edvering the various proceedings

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries
this Official Journal and other information as required by the public should be addressed to the Control

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters sc

the content can be enriched.

(Om Prakash Gupta)
CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS

14" FEBRUARY, 2020
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THE PATENT OFFICE
KOLKATA, 14/02/2020
Address of the Patent Offices/Jurisdictions
The following are addresses of all the Patent Offices located at different places having their Territorial
Jurisdiction on a Zonal basis as shown below:

Office of the Controller General of Patents, 4 The Patent Office,
Designs & Trad e Marks, Government of India,
Boudhik Sampada Bhavan, Intellectual Property Rights Building,
Near Antop Hill Post Office,S.M.Road,Antop Hill, G.S.T. Road, Guindy,
Mumbai & 400 037 Chennai 6600 032.
Phone: (91)(22) 24123311, Phone: (91)(44) 2250 208B4
Fax: (91)@22) 24123322 Fax :(91)(44) 2250 2066
E-mail: cgpdtm@nic.in E-mail: chennai-patent@nic.in
x  The States of Andhra Pradesh,
Telangana, Karnataka, Kerala, Tamil
Nadu and the Union Territories of
Puducherry and Lakshadweep.
The Patent Office,
Government of India, 5 The Patent Office (Head Office),

Boudhik Sampada Bhavan,
Near Antop Hill Post Office,S.M.Road,Antop Hill,
Mumbai & 400 037
Phone: (91)(22) 24137701
Fax:  (91)(22p4130387
E-mail: mumb ai-patent@nic.in
x  The States of Gujarat, Maharashtra, Madhya
Pradesh, Goa and Chhattisgarh and the Union
Territories of Daman and Diu & Dadra and Nagar
Haveli

The Patent Office,
Government of India,
Boudhik Sampada Bhavan,
Plot No. 32., Sector-14, Dwarka,
New Delhi 6110075
Phone: (91)(11) 25300200 &£803253
Fax: (91)11)28034301& 28034302
E.mail: delhi -patent@nic.in
x  The States of Haryana, Himachal Pradesh, Jammu
and Kashmir, Punjab, Rajasthan, Uttar Pradesh,
Uttaranchal, D elhi and the Union Territory of
Chandigarh.

Government of India,

Boudhik Sampada B havan,
CP-2, SectordV, Salt Lake City,
Kolkata - 700 091

Phone: (91)(33) 2367 1943/44/45/46/87
Fax:  (91)(33) 2367 1988
E-Mail: kolkata -patent@nic.in

x Rest of India

Website: www.ipindia.nic.in

www.patentoffice.nic.in
All applications, notices, statements or other documents or any fees required by the Patents Act, 1970
and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received
only at the appropriate offices ofthe Patent Office.
Fees:The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of
Patents drawn on a scheduled Bank at the place where the appropriate office is situated.
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SPECIAL NOTICE

18 Months publication as required under Section 11A of the Patents Act, 1970
as amended by the Patents (Amendment)cd 2005.

Notice is hereby given that any person at any time before the grant of Patent may give representation by wa
opposition to the Controller of Patents at appropriate office on the ground and in a manner specified uni
section 25(1) of thé’atents (Amendment) Act, 200®ad with Rule 55 of the Patents (Amendment) Rules,
2006.

Notice is also given that if any interested person requests for copies of the complete specification, drawing ar
abstract of any application already published, thequuogty of the same can be supplied by the Patent Office as
per the jurisdiction on payment of prescribed fees of Rgeé/page. If any further details are required to be

obtained, the same can be provided by the respective Patent Offices on request.

(Om Prakash Gupta)
CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS

The Patent Office Journal No. 07/2020 Dated 14/02/2020 8514



SPECIAL NOTICE

Under the new provision of tHeatents Act, 1970 as amended by the Patents (Amendment) Act, 200¢
and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part |
Section 2 has been discontinued and instead The Official Journal of the ©#iea is being published
containing all the activities of The Patent Office such as publication of all the patent applications "after 1¢
months , grant of patents & all other information in respect of the proceedings as required under the provisit
of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis drriehkagry

The Journal is uploaded in the website every Friday. So Paper form amO®Dform of the Journal are
discontinued from 01/01/2009.

SPECIAL NOTICE

Every effort isbeing taken to publish all the patent applications under section 11(A) of the Patents Ac

However, if duplication of publication of any application is found, then earlier date of publication will be taker
for the purpose of provisional protection for Apgnt and Patent Office will grant Patent not before six months

from the date of second publication, provided that there is there is no third party representation.
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Early Publication:

The following patent applications have been published undegection 11A (2) of The Patents (Amendment) Act 2005 and rule
24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of
Patents at the appropriate office against the grant of the patent in therpscribed manner under section 25(1) of the Patents
(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911003570 A
(19) INDIA
(22) Date of filing of Application29/01/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : A DEVICE AND METHODS FOR USING POLLUTANTS AND SOURCE OF POLLUTION AS
POLLUTION ABATEMENT AGENTS

(61)

(71)Name of Applicant :

Internationa:HO1M0010440000,G11B0017049000,G03GOCE(BID0,A24D0003060000,B65D0006220 | 1)Persapien Innovations Private Limited

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application mﬁ

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number ‘NA
Filing

Date

Address of Applicant :Plot No. 171, Ground Floor
Block- SU, Pitampura, Landmark Near Petrol Pump,
Delhi North West 110034, Delhi, India. Delhi India
(72)Name of Inventor :

1)RANJAN, Shashi
2)SAHA, Debayan
3)AGARWAL, Yogesh

(57) Abstract :

The present invention relates to a device and methodbé&iement of pollution by transforming or modifying pollutant in such a way that these pollutants are
itself as agents for pollution abatement. The modified pollutants interact with each other in such a way that facimMatefrpoitutants in aesired way from the
given resource, such as air or water, to reduce pollution in that resource. The pollutants include particulate matessaivedt solids in water, other types of
pollutants mixed with mist, unwanted gases in air and unwanteatiala in water etc. Figur2

No. of Pages : 1 No. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA

(22) Date of filing of Application :30/01/2019

(21) Application
N0.201911003662 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : A SYSTEM AND APPARATUS FOR CONTROLLED SILVER IONIZATION OR SILVER ION

DOZING IN WATER IN WATER PURIFIER AND METHODS THEREOF

(51)

Internationa:H01M0010440000,G11B0017049000,G03G0015080000,A24D0003060000,B65D000€E

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date -NA

(33) Name

of priority  :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa.

Publication -

No

(61) Patent

of Addition

to

Application mﬁ

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number :NA
Filing

Date

NA

(71)Name of
Applicant :
1)HSIL Limited

Address of
Applicant :Delhi
Rohtak Road,
Bahadurgarh 124507
Jhajjar, Haryana Delhi
India
(72)Name of Inventor

1)Amanijit Singh
2)Nikhil
Maheshwari

(57) Abstract :

The present invention relates to a system and method for measuring the flow rate of water and adding desired amoimtbdhs
water by a micro controller. More particularly, the mmsinvention relates to monitoring of flow rate of output water thereby

controlling the dosage of silver ions. Refer to Figurés 1

No. of Pages : 1No. of Claims : !
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA

(22) Date of filing of Application :31/01/2019

(21) Application
N0.201911003948 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : METHOD AND SYSTEM FOR NOGAUDIBLE HORN SIGNAL GENERATION

(51)
Internationa:H01M0010440000,G11B0017049000,G03%6080000,A24D0003060000,B65D000622C
classificatiot

(31) Priority

Document :NA

(71)Name of
Applicant :
1)Mindarika Private
Limited
Address of

No Applicant :Village
(32) Priority_NA Nawada Fatehpur, P.(
Date ' SikanderpuBadda,
(33) Name Distt. Gurgaon,
of priority  :NA Haryana 122004, Indi
country Haryana India
(86) (72)Name of Inventor
Internationa :
Application :NA 1)ARORA, Arun
No ‘NA Kumar

Filing 2)GUPTA, Dinesh
Date Chand
(87) 3)ALI, Vahab
Internationa, NA 4)MOHD. Asif
Publication - 5)SHEKHAWAT,
No Neha
(61) Patent
of Addition
to
Application Hﬁ
Number

Filing
Date
(62)
Divisional to
Application :NA
Number ‘NA

Filing
Date
(57) Abstract :

The present subject matter refers a system (201, 40 communicating a radisignal for generating a horn. The system compris
an oscillator (204) for generating a lgg@wer signal at a préetermined frequency based on triggering by a-aperable switch (SI
A semiconductor switching element baggdedriver circuit (206) is provided for driving a power semicondusteitch (208) base(
on the lowpower signal and thereby switching ON the power semicondsetiich (208). A transmitter (212) is provided for
transmitting a modulated rad&gnal base on the switched ON state of the semicondustuitch and in accordance with said
predetermined frequency to enable generation of a sound of a predetermined decibel (dB) level of an acoustic horeratade(

No. of Pages : ZNo. of Claims : D
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :04/06/2019

(21) Application
N0.201911022159 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : MODULAR SEAT FOR RAILWAY COACHES

(51)

Internatonal :B65D0090000000,E05C0009040000,A61G0007057000,G06F0001180000,A63B002%|:

classificatiot

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority  :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application Hﬁ

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number :NA
Filing

Date

NA

(71)Name of Applicant

1)Bharat Seats Ltd.
Address of Appicant

:Plot 1, Maruti Udyog
Joint Venture Complex.
Gurugram122015,
Haryana, India. Haryan
India
(72)Name of Inventor :

1)MITTAL, Vinay

(57) Abstract :

An improved seat for a railway coaches is disclosed. The disclosed seat is based on antdyl 2G3dnaving bolts 302 and lockin
hooks 304 fitted on underside of the pad assembly 202; and a base frame 204 to support the pad assembly 202. TheQdase
includes holes 306 and lock plates 308 fitted on upper side of the base frame 204tsT8@2ahd the locking hooks 304 of the ¢
assembly 202 and the openings 306 and lock plates 308 of the base frame 204 are adapted to enable detachable fiadent c
assembly 202 over the base frame 204 such that the locking hooks 304 are endatiedositresponding lock plates 308 and the
bolts 302 get inserted into the corresponding openings 306 of the base frame 204.

No. of Pages : ZNo. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA

(22) Date of filing of Application :28/06/2019

(21) Application
N0.201911025904 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : FUNGICIDAL COMPOSITIONS AND METHODS RELATED THERETO

(51)

Internationa:AO1N0043100000,A01N0043080000,A01N0043360000 p0043400000,A01N00550000|:

classificatiot

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority  :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application Hﬁ

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number :NA
Filing

Date

NA

(71)Name of Applicant

1)INSECTICIDES

(INDIA) LIMITED
Address of

Applicant :401402,
Lusa Tower, Azadpur
Commercial Complex,
Delhi - 110033, India
Delhi India
(72)Name of Inventor

1)Rajesh Aggarwal
2)Dr. L.C. Rohela

(57) Abstract :

There is a need in the art for a pesticidal composition which exhibit excellent fungicidal activity towards a wide rgrigeltofal
pests even at a low concentration, better selectivity, lower undesirable impact, lower production and market cost etenThe p
invention satisfies the existing needs, as well as others, and generally overcome the deficiencies found in the prior art.

No. of Pages : 1No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA

(22) Date of filing of Application :11/07/2019

(21) Application
N0.201911027833 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : METHOD OF ELEQICITY GENERATION VIA HYDROELECTRIC POWER PLANT

(51)
Internationa:FO3B0017060000,FO03B0013100000,H02K0007180000,F03B0013260000,F01K000:
classificatio 0
n
(31) Priority
Document :NA
No
(32) Priority ,
Date -NA
(33) Name
of priority :NA
country
(86)
Internationa
Application :NA
No ‘NA
Filing
Date
(87)
Internationa.,
Publication *
No
(61) Patent
of Addition
to
Application mﬁ
Number )
Filing
Date
(62)
Divisional ta
Application :NA
Number :NA
Filing
Date

NA

(71)Name of Applicant :

1)Deepak vishwas
shipugade

Address of Applicant

:ap_pimple/satave
(Bambarwadi),tal_panha
, distkolhapur,
Maharashtra, India
Maharashtra India
(72)Name of Inventor :

1)Deepak vishwas
shipugade

(57) Abstract :

A Hydroelectric Power Generation plant is provided that utilizes a inner tank as compressor in a first tank on order to fress
water in the inner tank and use the pressurized water on a turbine to drive an electric generator for producing Elewiirigjty.
water is collected from the turbine and pumped back to a first tank to be used again for driving the turbine.

No. of Pages : zNo. of Claims : !
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Dateof filing of Application :30/12/2019

(21) Application

N0.201911054467 A

(43) Publication Date :

14/02/2020

(54) Title of the invention : A NOVEL CONTROL SURFACE AUXIRGN O OPTIMIZE SOLAR POWER COLLECTION OF

SOLAR AIRCRAFT

(51)

Internationa:B64D0027240000,H02J00033000,B64C0039020000,B64D0041000000,H02S00104(

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date -NA

(33) Name

of priority  :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa.

Publication -

No

(61) Patent

of Addition

to

Application mﬁ

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number :NA
Filing

Date

NA

(71)Name of Applicant :

1)Indian Institute

of

Technology Kanpur

Address of Applican
:Dean, Research &

Development, Roo

m

Number 151, Faculty
Building, Post Office: II1
Kanpur, Kanpw208016

Uttar Pradesh, Ind
Pradesh India
(72)Name of Inven

1)Vijay Shankar
Dwivedi

ia Utt

tor :

2)Ajoy Kanti Ghosh

3)Gopalakrishna

Manjeshwar Kamath

(57) Abstract

The present invention relate to a solar powered aircraft for collection of more solar power without any additionalsstdar cell
improves the performance of a solar powered aircraft. The solar power aircraft an additional control surface 'aukiocioide &
counter ¥force in the aircraft during banking and with the help of auxiron, the aircraft is capable of banking itself without an
sideslip or significantly reduced sideslip.

No. of Pages : 1No. of Claims : °
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(12) PATENT APPLICATION PURICATION
(19) INDIA

(22) Date of filing of Application :31/12/2019

(21) Application
N0.201911054644 A

(43) Publication Date
14/02/2020

(54) Title of the invention : REGENERATIVE SNUBBER CIRCUIT FOR FLYBACK AND OTHER CONVERTERS AND

METHOD THEREOF

(51)
Internationa:H02M0003335000,H02M0001340000,H02M0001000000,HO03K0017081400,H01L0023:
classificatiot

(31) Priority

(72)Name of
Applicant :

1)Indian Institute of
Technology Kanpur

Document :NA Address of
No Applicant :Dean,
(32) Priority_N A Research &
Date ' Development, Room
(33) Name Number 151, Faculty
of priority  :NA Building, Post Office:
country T Kanpur, Kanpur
(86) 208016, Uttar Prades
Internationa India Uttar Pradesh
Application :NA India
No ‘NA (72)Name of Inventor
Filing :
Date 1)Saumya Bohra
(87) 2)Arnab Sarkar
Internationa, NA 3)Sandeep Anand
Publication *
No
(61) Patent
of Addition
to
Application mﬁ
Number
Filing
Date
(62)
Divisional to
Application :NA
Number ‘NA
Filing
Date
(57) Abstract :

The present invention relates to the field of snubber circuits in flyback converter. More specifically the invention arovides
regenerative snubber circuit in flyback converter and other converter. A regenerative sisuddmrdance to the present inventic
uses one low side switch that is driven from the same PWM signal as that of the main switch to minimize the requirements
additional components and an additional coupled winding provides the compact aeffemtist solution for snubbing the circuit.
delaybased approach helps in achieving the Zero Voltage Switching operation of the main switch of flyback converter and

converter, further reducing the tuom losses, thereby improving the conversion efficyen

No. of Pages : ZNo. of Claims : 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011000793 A
(19) INDIA
(22) Date of filing of Application :08/01/2020 (43) Publication Date : 14/02/2020

(54) Title of the invention : SMART DSTBIN-SANITATION & SOLID-LIQUID WASTE MANAGEMENT

(71)Name of Applicant :
1)DR. VIKRAM B ALI
Address of Applicant :79/A, SHIV ENCLAVE OPPOSITE
UDASIN ASHRAM, NANGLOI ROAD NAJAFGARH NEW
DELHI-110043, INDIA Delhi India

:GO1IN
29/00

(51) International classification (1370/%'8 2)DR. SHIVANI BALI
GO1D 3)SONALI MATHUR
11/00 4)DR. GURULINGAPPA M PATIL
(31) Priority Document No ‘NA ggEEl;:?"IK Eégi’:’\\l/af =&
(32) Priority Date ‘NA 7MAHBOOB ALAM
(33) Name of priority country :NA 8)AJAY KUMAR VERMA
(86) International Application No ‘NA f .
Filing Date ‘NA (72)Name of Inventor :
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(61) Patent of Addition to Application Number ‘NA :
Filing Date ‘NA 3)SONALI MATHUR
(62) Divisional to Application Number ‘NA 4)DR. GURULINGAPPA M PATIL
Filing Date ‘NA 5)DR. KAKOLI BANERJEE
' 6)DEEPTI AGGRAWAL
7YMAHBOOB ALAM
8)AJAY KUMAR VERMA
(57) Abstract :

The subject matter disclosed herein relates to a smart dustbin. Particularly the invention discloses a smart bin vettilchdé cap
setting alert to admin and perform necessary actions. The smart dustbin (01) comprising Arduino board (21) havingrene or
sensors (02) for sensing an amount of waste and a LED screen (22) with automated lid (23) and an environment within the
container (03), a data processing unit (17) for processing sensor signals indicative of the amount of waste (10) andrienénv
within the waste container (03), a communication interface (05) for enabling the sensor device (07) to communicaternform:
corresponding to the sensor signals to a remote location (11). Also, the platform is capable to provide android pheerettolayil
on portal and register a dustbin in their locality. To be published with Fig. 1
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(54) Title of the invention : AN AGROCHEMICAL SOLUBLE LIQUID COMPOSITION

(51) (71)Name of Applicant
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(31) Priorty RASAYAN
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No LIMITED
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Date ' Applicant :1115,Modi
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of priority  :NA Nehru Place New Delt

country India 110019 Delhi

(86) India

Internationa (72)Name of Inventor :

Application :NA 1)SHARMA, N K

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application mﬁ

Number
Filing

Date

(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

NA

(57) Abstract :

The present invention is related to a stable agrochemical soluble liquid composition comprising an effective amount of acti\
Gibberellic acid in an amount ranging from 0.2 to 0.6 weight percéatwith respect to said composition. The present inventior
also related to a process for the preparation of said stable agrochemical soluble liquid composition, having sigrificgrae#i
broad agrochemical utility in many crops, with low residarad persistence level along with no phytotoxicity to plants.
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(22) Date of filing of Application :11/01/2020
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N0.202011001315 A

(43) PublicatiorDate :
14/02/2020

(54) Title of the invention : SMART ENERGY EFFECTIVE NEXT GENERATION 6G COMMUNICATION SYSTEM

(51) (71)Name of Applicant
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(61) Patent
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Application :NA
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(57) Abstract :

The purpose if this invention is to design andelep a system for energy efficient smart communication technologies for next
generation wireless communication technology. In this system millimeter waves and sub millimeter waves technologief®are
indoor communication system. Solar lights areaftely utilized and artificial intelligence techniques are used to manage the
effective utilization of the technology in an energy efficient way.
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(57) Abstract :

The Extra High Voltage safety/protection cum Attacker wearing suit/suits is/are invented accordance with Faraday Cage Le
conductive metalic chaiis used to create the mentioned suit/suits to protect us from extra high voltage and work as an attac
defend us from our enemy or harmful incidents. Therefore, it has been named as Extra High Voltage safety/protectiorketm
wearing suit/gits. It may be designed at different votage, current and power ratings. Several types of safety/protection/attac
wearing suit/suits can be created and manufactured using different methods under the invented technology. Ferlegemnple:
women safty/protection wearing suit/suits Extra High Voltage protection wearing suit/suits Extra High Voltage Attacker we
All the mentioned wearing suit/suits has/have one loop or more loops to make it more and more safe in use and mainteman
we put df the mentioned suit/suits, the loop/loops is/are incomplete, therefore, it cannot attack. After wearing it, it halsimg atl
power. Thus loops are must be completed to be in function for protection/attack.
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(22) Date of filing of Application :29/01/2020 (43) Publication Date :

14/02/2020

(54) Title of the invention : STATIC AND MOVING OBJECT DETECTION SYSTEM
(51) (71)Name of Applicant
Intemational: GO6K0009000000,H04N0007140000,G08B0013196000,G0O6TO005000000,G0O6K000E|:
classificatiol 1)Satender Kumar
(31) Priority Address of
Document :NA Applicant :Ph. D
No Scholar, Department o
(32) Priority_NA Computer Science anc
Date ' Engineering,
(33) Name Uttarakhand Technical
of priority  :NA University, Post Office,
country Girls Polytechnic
(86) Campus, Chakrata
Internationa Road, Chandanwadi,
Application :NA Sudhowala, Dehradun
No ‘NA Uttarakhand 248007,

Filing India. Uttarakhand Indi
Date (72)Name of Invertor :
(87) 1)Dr. Vivek Kumar
Internationa, NA 2)Dr. Brijmohan
Publication Singh
No 3)Satender Kumar
(61) Patent
of Addition
to
Application Hﬁ
Number

Filing
Date
(62)
Divisional to
Application :NA
Number  :NA

Filing
Date
(57) Abstract :

A static and moving object detection system comprise of at least one video capturing unit associated with the systedinfpr re
video of nearby surrounding(s) foth normal and abnormal conditions, a-precessing module connected with the capturing ur
that diminishes the size of the video by eradicating unnecessary data from the video, a video enhancer unit linkedewith the
processing module for amelionagj visibility factors in the video, a feature extraction module linked with the enhancer unit for
extracting aggregate channel feature(s) from frames of the video by a Gaussian filter, an object detection modulevaitisdloate
extraction module for decting object(s) from the frames by processing the feature(s), and a classification unit associated wi
detection module for classifying the object(s) into static or moving object(s). Refer. To Figure 1
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N0.202011003861 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : DETECTION SYSTEM FOR MOVING OBJECTS

(51) (71)Name of Applicant
Internationa:GO6K0009000000,G06T0007254000,H04N0005770000,G06T0007215000,G06T000%|:
classificatiol 1)Satender Kumar
(31) Priority Address of Applicar
Document :NA :Ph. D Scholar,
No Department of Comput
(32) Priority_NA Science and
Date ' Engineering,
(33) Name Uttarakhand Technical
of priority  :NA University, Post Office,
country Girls Polytechnic
(86) Campus, Chakrata Roz
Internationa Chandanwadi,
Application :NA Sudhowala, Dehradun,
No ‘NA Uttarakhand 248007,
Filing India. Uttarakhand Indi
Date (72)Name of Inventor :
(87) 1)Dr. Brijmohan
Internationa, NA Singh
Publication 2)Satender Kumar
No 3)Dr. Vivek Kumar
(61) Patent
of Addition
to
Application Hﬁ
Number
Filing
Date
(62)
Divisional to
Application :NA
Number ‘NA
Filing
Date
(57) Abstract :

A moving object detection system comprise of at least one video capturing unit associated with the system for captwfng vic
nearby surrounding(s) in both normal andi@tmal weather conditions, a ppeocessing module connected with the capturing un
removing unwanted data from frames of the video, at least two feature extraction modules linked witiptbegsseng module for
extracting invariant and robust feat(s) from the frames by a gabor filter, a processing unit associated with the extraction mc
for analysing the feature(s) in order to detect one or more moving objects from the frames by a region based neurabbetaior
and a storage module awtted with the processing unit for storing the feature(s), object(s) to generate a dataset in a benchi
format. Refer. To Figure 1
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(51)
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Na% Priorit of Computer Sience
(Dat)e oY :NA and Engineering,
(33) Name Rajkiya Engineering
of priority :NA College, Ban_da, Uttar
country ' Pradesh, Ind_|a Uttar
(86) Pradesh India
Internationa 2)Dr. Mayank Singh
Application :NA 3)Archana Sar
No ‘NA 4)Dr. Prashant

Filing Kumar M.|shra _
Date S)Sabbl Vamshi
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No Tarar_
(61) Pdent 8)Nishant Gupta
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ication : rishna
Qﬁﬂlg::lon mﬁ 6)Umang Kant
Filing 7)Dr. Sandhya
Date Tarar_
8)Nishant Gupta
(57) Abstract :

Present invention relates to a devicedontamination detection in fuel supply into a vehicle. More particularly, the invention re
to a device which shuts supply of gasoline into fuel tank of a vehicle. According to an aspect of the invention, thededsgoro

device for controlling spply of contaminated fuel into a fuel tank of a vehicle, said device comprises of: a detection unit com
of a filter paper placed over a glass dish, over a light intensity sensor; an estimation unit comprising of a micrqqumtretkst by
a powersource; a light source; a display unit; a shutting device controlled by the microcontroller comprising of a valve place
between detection unit and the fuel tank, for blocking supply of contaminated fuel; wherein the detection unit, thenastitpatio
light source is encapsulated in a capsule, characterized in that when gasoline is passed onto the detection unitptharéstima

detects the purity and which is displayed on the display unit. Please see figure 1.
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(19) INDIA

(43) Publication Date

(22) Date of filing of Application :30/01/2020 - 14/02/2020

(54) Title of the invention : A SYSTEM OF ENERGY AWARE SECURE AODV PROTOCOL F@ERIRBLE ROUTING IN
MANET

(51) (72)Name of
Internationa:H04W0084180000,H04L0029060000,H04W0040280000,H04\W0040240000,H04W0040|Applicant :
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(32) Priority_N A Markandeshwar
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country 133203 Haryana Ind
(86) 2)Dr. Dalip
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(61) Patent
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Application mﬁ
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Application :NA
Number  :NA

Filing
Date
(57) Abstract :

This invention relates to a system of Energy Aware Secure AODYV Protocol for Reliable Routing in MANET. In the present ¢
mobile communication, Mobile aldoc network (MANET) is an extremely vigorous network. Nodaethe network are self
configuring, sovereign and operate without any base infrastructure. Nodes can connect and depart the network at angtime.
MANET are often susceptible to failure thus making MANET open to threats and attacks. Nodes soratttines fo communical
data and start dropping packets during the communication. These nodes are responsible for unreliable routing in MANETS .
a need to design a robust mechanism that would provide a secure and energy aware framewodoforrdati@ation in MANET. |
this paper a Energy Aware Secure AODV {ESDV) protocol is presented. This scheme increases PDR, Increases Throughg
decreases delay thereby enhancing the reliability in AODV based MANET routing. The work is implemersiecutateéd on NS.
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Application :NA
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(57) Abstract :

According to the World Health Organization reports, heart disease is the leading cause of death worldwide. One of Hsnzai
behind this is the delay in the diagnosis of the disease. In this research heakt disease diagnosis system has proposed that
aid in the diagnosis of heart disease using clinical parameters in the early stages. Experiments have carried outlasimh@r@lev
Statlog dataset, which is available on UCI (University of Califqriniane) machine learning repository. Three wetlown classifier:
Support Vector Machine, Logistic Regression and Random Forest has utilized along with nine algorithms of feature selectic
disease prediction. The performance of three classifiersuysdigated in terms of accuracy, sensitivity, specificity, precision, rec
and Fmeasure performance measures. The impact of various feature selection algorithms on the performance of classifiers
analyzed and the best feature selection algorithmdesntified.
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Application :NA
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(57) Abstract :

The present disclosure relates to aesysand method for image security. The system comprises: a first data generation modu
generate first data based on processing of chaotic tent map; a second data generation module to generate second data ba
processing of Improved Salp Swarm Aligjom (ISSA); and a key generation module to generate a key based on processing tt

data and the second data. Fig. 1

No. of Pages : 1No. of Claims : 1

The Patent Office Journal No. 07/2020 Dated 14/02/2020

8533



(12) PATENT APPLICATION PUBLICATION
(19) INDIA

(22) Date of filing of Application :31/01/2020

(21) Application
N0.202011004332 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : A PERIPHERAL VORTEX REVERSE FLOW COMBUSTOR WITH COAXIAL FUEL INJECTIOM

(PVRFCOAX) AND METHOD THEREOF

(51)

Internationa:F23R0003540000,F02C0003140000,F23C0003000000,F22B0031000000,F23R000

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority  :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa.

Publication *

No

(61) Patent

of Addition

to

Application mﬁ

Number '
Filing

Date

(62)

Divisional to

Application :NA

Number :NA
Filing

Date

NA

(71)Name of Applicant :
1)Indian Institute of
Technology Kanpur
Address of Applicat
:Dean, Research &
Development, Room
Number 151, Faculty
Building, Post Office: IIT
Kanpur, Kanpw 208016,
Uttar Pradesh, India Utta
Pradesh India
(72)Name of Inventor :
1)Dr. Vaibhav Arghode
2)Preetam Sharma
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(57) Abstract :

The present invention generally relates to combustion system. Particularly, the Invention provides an efficient Penfgheral Vi
Reverse Flow Combustor with Coaxial Fuel Injection (PMRBAX) with low NOx and CO emission. The present invention
provides &Peripheral Vortex Reverse Flow Combustor with Coaxial Fuel Injection (PF#REX) and its method of operation

thereof. Reference: Figs. 1, 2
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(57) Abstract :

The present disclosure relates to a system and method for automatic irrigation control. The astesniditidélligent irrigation
control is performed by acquiring, one or more soil parameters, from the sensors; matching, the acquired one or mameeszris|
with the stored parameters, to identify a required level of irrigation; and activating,rtipetpuransfer the stored water, to irrigate

the field. FIG. 2
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(57) Abstract :

The need for high resolution Sldata for various applications is to be met by progressively improving the Earth observation system capabi
Satellites images used for regular remote sensing services are captured using Panchromatic (PAN)spetivélI(MS) cameras. The PAN
images have high spatial and low spectral resolution whereas MS images have high spectral but low spatial resolution.ddavedeageaspatia
information is required for applications related to change monitoring in the assessment of mudslides, dantadle®duencroachments and
resource surveying over agriculture, forest, urban land etc. In this context, fusion of MS/PAN image is essential tdheosapaitial information i
the PAN image and the spectral information in the MS image. It is propm$ednulate a fusion algorithm and optimization problem to presen
spectral resolution and increase the spatial resolution.
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(87) Agarwal
Internationa, NA 5)Rajnesh Kumar
Publication Singh
No 6)Ms. Madhuri
(61) Patent Gupta
of Addition (72)Name of Inventor :
to ‘NA 1)Dr. Pankaj Kumar
Application :NA Sharma
Number 2)Dr. Amit Kumar
Filing Agarwal
Date 3)Rajnesh Kumar
(62) Singh
Divisional to 4)Ms. Madhuri
Application :NA Gupta
Number  :NA
Filing
Date
(57) Abstract :

The invention disclose a road crack detection system of identifying crack in a convolutional neural network (CNN), the mett
comprising a road crake detection device imsthin an automobile car for: training said CNN based on a dataset of each of a |
of input image and a fine tune trained model, wherein said plurality of input images is collected from an open sourtbeg genel
feature map of a target image ugsoftmax layer of CNN, wherein crack needs to identify in said target image; classifying sai
image in at least one of image with crack or image without crack based on comparison of target image with respecCidNrain
and segmenting said tatgimage which is classified as image with crack into a plurality of regions based on a plurality of
segmentation techniques.
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(43) Publication Date : 14/02/2020

(54) Title of the invention : MULTIFUNCTIONAL CART FOR HEALTH MONITORING AND MOVEMENT OF PATIENT

(51)

Internationa:A61G0005100000,A61G0007057000,H0Q010052500,A61G0005120000,H01L002712(

classificatiol
(31) Priority
Document :NA
No
(32) Priority .
Date NA
(33) Name
of priority :NA
country
(86)
Internationa
Application :NA
No ‘NA
Filing
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Internationa,
Publication -
No
(61) Patent
of Addition
to .
Application mﬁ
Number

NA

(71)Name of Applicant :

1)Dr.M.Karthik

Address of Applicant :Associate Professor,

Department of Electrical and Ekeanics Engineering,
Kongu Engineering College (Autonomous), Perundu
Erode, Tamil Nadu, India 638 060. Tamil Nadu Indie

2)Dr.S.Usha

3)Dr.T.Kalavathidevi

4)R.Mouleeshuwarapprabhu

5)K.N.Baluprithviraj

6)P.Revathi

7)Dr.K.Mahendran

8)Dr.E.Geetha

9)Dr.R.Satheeskumar

10)Dr.R.Eswaramoorthi

11)M.Vishvanath

12)A.Pradeep

13)K.Anand

14)S.Murali

15)T.Vidya

16)M.Suresh

17)Dr.Hitesh Panchal

18)Dr.Mohammad Israr

19)Dr.Kishor Kumar Sadasivuni
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6)P.Revathi

Filing 7)Dr.K.Mahendran
Date 8)Dr.E.Geetha
(62) 9)Dr.R.Satheeskumar
Divisional tc 10)Dr.R.Eswaramoorthi
Application :NA 11)M.Vishvanath
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Filing 13)K.Anand
Date 14)S.Murali
15)T.Vidya
16)M.Suresh
17)Dr.Hitesh Panchal
18)Dr.Mohammad Israr
19)Dr.Kishor Kumar Sadasivuni
(57) Abstract :

The present invention is related to a system of multifunctional cart for health monitoring and movepagenofThe objective of present invention is to solve the
anomalies presented in the prior art techniques related to wheel chair with health monitoring modules. The systemagambwideSgured to convert into wheeler

chair and bed according to neear requirement of the patient health condition.
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(54) Title of the invention : ANTIDIABETIC HERBAL FORMULATION PREPARED FROM MELIAAZEDARACHAND

METHODS THEREOF

(51)

Internationa:A61K0036185000,A61K0036280000,A61K0036480000,A61K0036580000,A61K00368|:

classificatiol
(31) Priority
Documen :NA
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1)Prof.(Dr.) D.S.
Negi
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(32) Priority_NA Department of
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(33) Name UGCSAP (DRSI)
of priority  :NA Former Pro Vice
country Chancellor HNB
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Internationa Central University),
Application :NA Srinagar (Garhwal)
No ‘NA Uttarakhand 246 174
Filing Uttarakhand India
Date 2)Dr. Mohd Faheem
(87) Khan
Internationa, (72)Name of Inventor
o T NA :
Publication :
No 1)Prof.(Dr.) D.S.
(61) Patent Negi
of Addition 2)Dr. Mohd Faheem
to Khan
Application mﬁ
Number
Filing
Date
(62)
Divisional to
Application :NA
Number ‘NA
Filing
Date
(57) Abstract :

The invention is related to a synthesis of herbahulation from Melia azaderach for the treatment of T2DM and the method
producing such composition. The said composition comprising a mixture ethanol extracts of fruits, leaves and twig ipgriandf
The composition includes tritepennoids and flasiodls compounds and is capable to have potential antidiabetic activity. Triterp
and flavonoids from fruits and leaves respectively showed inhibitory effects ofBParizyme as well as glucose uptake stimulat
in C2C12 myoblasts cells whereas ethlarxtract of twigs part decreased blood glucose level in STZ induced Sypaguey rats.
The present invention provides a natural and herbal formulation that is safe without risk to health and environment.
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(21) Application N0.2020110046:

(12) PATENT APPLICATION PUBLICATION A

(19) INDIA
(22) Date of filing of Application :03/02/2020 (43) Publication Date : 14/02/202

(54) Title of the invention : EXCAVATION ARM WITH PARALLELOGRAM

(51) (71)Name of Applicant :

Internationa:F16M0011200000,E02F0003430000,G01G0021240000,B66B0013120000,B62M000¢| 1)GYAN SINGH

classificatiot Address of Applicant :FAUJI

(31) Priority COLONY, DUDHOOLA ROAD

Document :NA VPO-DHATIR / PALWAL

No HARYANA-121102, INDIA Haryana

(32) Priority_NA India

Date ’ (72)Name of Inventor :

(33) Name 1)GYAN SINGH

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number ‘NA
Filing

Date

(57) Abstract :

AN EXCAVATOR CONSIST OF BASIC BANANA BOOM 12 WITH A PARALLELOGRAM ASSEMBLY 1,2,3, INTERMEDIATE BOOM 1«
is CONNECTED TQA SUPPORT PART 8 TO FORM PARALLELOGRAM, INTERMEDIATE ARM 15, SHOVEL STEM 16 WITH DIGGIN
IMPLEMENT IS CONNECTED TO A SUPPORT PART 86 WHICH CAN BE DRIVEN DIRECTLY OR INDIRECTLY INTO ROTATION
ABOUT A VERTICAL AXIS 84. BUCKET IS CONNECTED TO SHOVEL STEM. THRRTERMEDIATE BOOM 14 AND INTERMEDIATE
ARM 15 HAVING A COMMON ROTARY JOINT 7, UP/DOWN MOTION OF 14,15 &16 IS CONTROLLED BY PARALLELOGRAM
ASSEMBLY 1,2& 3 RESPECTED TO VERTICAL AXIS 84 . THE MOST ADVANTAGEOUS IN ORDER TO CLEAN OR DIG A DEEP
NARROW DRAIN OR TRENCHES ALONG WITH VERTICAL WALLS OUTSIDE EVEN AFTER ANGULAR ROTATION ABOUT
VERTICAL AXIS 7. THE WHOLE INVENTION IS CAPABLE OF CONNECTED TO A BACKHOE OF BACKHOE LOADER OR
EXCAVATOR. THIS MODEL IS CAPABLE OF PERFORMING INDEPENDENTLY MANY OPERATING PROCESSESCH AS
PARALLEL TO WALL DIGGING, EXCAVATION OF SILT WITHOUT DRAIN WALLS BREAKAGE, EXCAVATION PARALLEL TO AXIS
84,PARALLEL SILT PUSHING OR PULLING, CRITICAL EXCAVATION SUCH AS ALONG ROAD SIDE TRANSFORMERS ,CORNERS
ALSO GRABBING, DRILLING AND CHIPPING, OURCOMPLETE MACHINE HAVING ESSENTIALLY THREE MAIN SECTIONS,
NAMELY - A CHASSIS CARRYING TRAVELING MOTOR PIVOTALLY CONNECTED WITH AN EARTHMOVING MEANS, A
COMPLETE SWIVEL UPPER CARRIAGE PROVIDED WITH A POWER GENERATOR AND A DRIVER'S SEAT, AND AN EXCAVATIN
BACKHOE WITH MOST UNIQUE INVENTION. DURING EXCAVATION, PARALLELING OF ARM 16 RESPECT TO AXIS 84°AN BE
ACHIEVED BY USING PARALLELOGRAM ASSEMBLY 1, 2, & 3 OR BY HYDRAULIC CYLINDER USING HYDRAULIC VALVES,
PARALLELOGRAM ASSEMBLY 1, 2, &3 IS BIT CHEAPER.

No. of Pages : 1No. of Claims : 1

The Patent Office Journal No. 07/2020 Dated 14/02/2020 8540



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/02/2020

(21) Application N0.202011004634 A
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(54) Title of the invention : SMART GARBAGE M@ITORING SYSTEM USING IOT USING RASPBERRY Pl WITH PI

CAMERA

(71)Name of Applicant :
1)ARUN RANA
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G0SB 3)DR. ANJU BHANDARI GANDHI
(51) International classification 21/00 4)SHELLY NAGPAL
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. : 7)SUMIT KUMAR RANA
gg ﬁ::g::g pocument No Na | B)DR.SURESH CHAND GUPTA
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' 6)RAHUL KAOSHAL
7)SUMIT KUMAR RANA
8)DR. SURESH CHAND GUPTA
9)SHARAD SHARMA
10)PRADEEP KUMAR
(57) Abstract :

The subject matter disclosed herein relates to a smart garbage monitoring system. Particularly the invention disclobas a sn
which is capable of setting alert to admin and perform neceastions. The present invention provides a sergoipped smart
garbage monitoring system that reports its fullness and its physical condition. In one embodiment, the smart garbagg monit
system sends an alert indicating that an immediate servicedleaning) is required. The smart garbage monitoring system (01
be equipped with a number of types of sensors, such as those for detecting garbage . level, to sense the preseneebéddy a
capable to detect the object. The MQTT makes thé wasier and faster when compared to thd=iWiTo be published with Fig. 8
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(54) Title of the invention : SYSTEM AND METHOD FOR HIGH EFFICIENCY CODING FOR SURVEILLANCE VIDEOS
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(51) (71)Name of Applicant :
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No 3)Anamika Mitra
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of Addition 5)Supriya Khaitan
to ‘NA 6)Dr. P.Suresh
Application :NA 7)R.Indrakumari
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Filing 9)Prakash Chanda
Date
(62)
Divisional tc
Application :NA
Number  :NA
Filing
Date

(57) Abstract :

The present disclosure relates to selective based fastodiag. Embodiments of the present disclosure relates to: termination of at least on
CU; execution of block based intra prediction (BP); execution of boundary regsmd SAP (BRSAP) for one or more multimedia information;
calculation of a prediction for each block by using the BP and BRSAP. Fig. 2
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(51) (71)Name of Applicant
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Filing
Date
(57) Abstract :

A broken endodontic file retrieval apparatus comprises of an elongated body 1 with a first@mdl gortion wherein the body is
hollow in nature, a plunger 2 associated with the second portion wherein the plunger 2 reciprocates between the firsdl and s
portion, a curved needle 3 centrally aligned over the first portion via a needle hub 4nwlnereeedle 3 is hollow in nature and is
inserted inside a patientEs mouth for performing e nxmald:
end is welded at tip of the needle 3 and distal end is knotted with the plufoger@ating a loop 6 at tip portion of the needle 3,
wherein size of the loop is increased/decreased by the plunger in order to grip foreign particles from a root canal.
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Rajasthan India
(72)Name of Inventor :
1)SUDHIR MATHUR

(57) Abstract :

The present invention discloses a mechanically operated fluid level management system to control the inflow of fliddsitoad
tank. Moreparticularly, the invention relates to a valve control system wherein a difference in pressure regulates the openin
closing of valve that allows fluid inflow in a fluid storage unit. Further, the present invention discloses a mechatiwatibylac
diaphragm wherein the diaphragm is seated on a valve and is kept in a closed position under normal circumstances. The u
movement of the diaphragm allows the entry of water in the water outlet passage that results in the filling of watengtorage
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Date
(57) Abstract :

The present disclosure of invention is present a system for prediction of setup s&iluity of artificial lift using machine learning
The objective of the present invention to provide overes the inadequacies of the prior art design of artificial lift failure in oil v
The disclosed system comprises a well parameters extraction module, at least one artificial oil lift and a controlling unit.
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(71)Name of Applicant
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Delhi India
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1)VIKRAM RAJ

(57) Abstract :

By using a mark button in every group we may share our information to particular members belongs to this group.
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(43) Publication Date :
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(54) Title of the invention : AN INTERACTIVE CONFERENCE SYSTEM AND METHOMEREOF

(51) (71)Name of Applicant :
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Application :NA

No ‘NA
Filing
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(61) Patent
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Application Hﬁ
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Application :NA

Number ‘NA
Filing

Date

NA

(57) Abstract :

An interactive conference system (100) for a conference room, the confeystexm (100) comprises a presenter device (112)
associated with a presenter (302), one or more viewer devices (114) associated with one or more viewers, connectedssitte
device (112), a communication module (108) configured to enable comnianibatween the presenter device (112) and the on
more viewer devices (114), a control module (102), a translation module (104) connected with the control module (1p2kah(
recognition module (106) connected with the control module (102). [RESWA]
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Filing
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Application :NA
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Filing
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(71)Name of Applicant

1)Ritambra Das
Address of Applicar

:C-001, CAITRIONA
APARTMENTS,
AMBIENCE ISLAND,
GURUGRAM,
HARYANA Haryana
India
(72)Name of Inventor :

1)Ritambra Das

(57) Abstract :

A self-adjusting stand (100) comprises one or more legs (102) havingestigedirst end (1022) and a respective second end (1
each leg capable of extending and retracting independently and the respective second ends (1024) being adapted to &e pli
surface (202), a head (104) connected with the one or more lé)spfb8imal to the respective first ends (1022), and adapted t
mount an equipment (204), a motion control module (108) connected with the one or more legs (102), one or more seresbad
one or more positions on the one or more legs (102) ancetue(ti04), a microcontroller connected with the motion control moc
(108) and the one or more sensors and a power source to provide electrical power to the motion control module (1G8)ntbee
sensors and the microcontroller. [FIGURE 1]
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(61) Patent
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Application :NA
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Date
(57) Abstract :

A system and method for trapping insects comprises two stages, the first stage of which is a hollow chamber formirgy Gagey
comprising plurality of fans each on a different plane whose exhausts are directed towards a central chamber. Thancbatrah
be of any 3 dimensional hollow shape such as sphere, cube or multi planed polyhedron on whose surface the fans wid be r
while the attractants are released within the chamber. Olfactory and other attractants are also used for meree$feétiuring the
mosquitoes. The main apparatus is then placed into a vessel /container which is essentially larger than the mainsgtipanatus
open at the top. This constitutes the second stage of the mosquito trapping system which is camfigudadk, warm and moist.
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(32) Priority Date :NA |MUSCULOSKELETAL SCIENCES, DR. VITHALRAO VIKHE
(33) Name of priority country :NA |PATIL FOUNDATION COLLEGE OF PHYSIOTHERAPY,
(86) International Application No ‘NA  |AHMEDNAGAR - 414 111, MAHARASHTRA, INDIA.
Filing Date :NA [Maharashtra India
(87) International Publication No :NA [(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)DR. MRS. SWATI SANDEEP KADU
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

METAL TIN (ATHAVA) - FARMERS PILLOW TO REDUCE NECK PAIN Mrs.Swati Sandeep Kadu ABSTRACT: Backgrou
Neck Pain prevalent and the impact is pervasive across a wide spectrum of occupations, as is evident from numerous stud
conducted across the globe. .However, there are very few studies that document the prevalence of Neck Pain In Indial , As
villages Physiotherapist are not available. Metal tin (Athava) is available in farmers house, it can be used to redaioe Mewka
days cervical pillow in the market cost about more than3.,000 to 4,000INR, which is not affordable by farmer. MetaM#) ¢Ast
maximum 200INR. It had been used by farmers, they have given feedback that their pain had been reduced%yHéoés
suffering from neck pain sometimes require Physiotherapy treatment. Cervical pillows can help relieve intense painrxy proy
natural and correct posturing in supine (back) andslieleping positions. On the basis of recent researches offetiecé different
pillow with chronic neck pain found that soft pillows can support cervical lordosis, Similarly, the placing of the patk&ritsan
neutral position during treatment is desirable. This Metal tin(Athava)will fulfills all above créedaan be use to reduce neck p:
and also to reduce tightness of neck muscles. AIM & OBJECTIVE: The main objective of the invention is to used to re¢hade
by maintaining normal curvature of spine MATERIAL & METHODE: Metal Tin(Athav@atient lyng in supine position Athava i
placed below the cervical spine at the level of@&QC6.C7 for at least 1220 mins for 3 sets for 3 repetition CONCLUSION: It is
used to reduce neck pain by maintaining in normal posture, by use of metal tin which hasdutle side to maintain cervical
lordosis it can be covered with soft cushion to reduce pressure. This can compromgenpiive structures and produce waking
symptoms, such as cervical pain and stiffness, headache, scapular or arm pain, thvglpbewost.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :19/08/2019

(21) Application
N0.201921033374 A

(43) Publication Date :
14/02/2020

(54) Title of the invention SYSTEM AND METHOD FOR ASSOCIATING IDENTIFIERS TO REAWORLD OBJECTS

(51)

Internationa:G06Q0030060000,G06T0019000000,H04N0001000000,G06F0021550000,G06T000;|:

classificatiot

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority  :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application Hﬁ

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number :NA
Filing

Date

NA

(71)Name of Applicant

1)SHRIVASTAVA,

Atul Kailash
Address of Applicar

‘House No 2, Indus Pal
1, Ayodhya Bye Pass
Road, Near Ayodhya
Nagar, 462041, Madhy
Pradesh, India. Madhy:
Pradesh India
(72)Name of Inventor :

1)SHRIVASTAVA,
Atul Kailash

(57) Abstract :

The present disclosure provides system and method for associating identifiersatort@albjects. The system includes: a transce
device to receive information associated with an image representingaddlobject; and a hardware processor to: extract, by
characteristic extraction unit, characteristic features from the received information; generate, by signalling unigffsigjresds,
wherein the first set of signals associated with the extractedatbéstic features; transmit, using a transceiver device, upon
generation of the first set of signals, a normalization parameter for information associated with the extracted clidiestianstito
computing device; recommend for selection, by themating device, of an identifier to the image; generate, by the signalling u
second set of signals representative of selection of recommended identifier; and associate, upon generation of sepralsset
the selected identifier to image to rdgisthe selected identifier to image.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921035606 A
(19) INDIA
(22) Date of filing of Application :04/09/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : INTEGRATED HIGH RESOLUTION TIMING SPECTROSCOPY SYSTEM WITH WIDE DYNAM
RANGE BASED ON NEW METHOD OF TRACKING RAMP AND ADCS

(51) International classification :H01J49/4/|(71)Name of Applicant :

(31) Priority Document No ‘NA 1)MRS. CHAVAN KANCHAN VIVEK,

(32) Priority Date :NA Address of Applicant :B, ELLORA, ANUSHAKTINAGAR,

(33) Name of priority country :NA MUMBAI -400094 Maharashtra India

(86) International Application No ‘NA 2)DR. VAIDYA PRAKASH PANDURANG
Filing Date ‘NA 3)DR. (SMT.) NAIR JAYALEKSHMI M.

(87) International Publication No " NA (72)Name of Inventor :

(61) Patent of Addition to Application Number ‘NA 1)MRS. CHAVAN KANCHAN VIVEK,
Filing Date :NA 2)DR. VAIDYA PRAKASH PANDURANG

(62) Divisional to Application Nmber ‘NA 3)DR. (SMT.) NAIR JAYALEKSHMI M.
Filing Date :NA

(57) Abstract :

Title: INTEGRATED HIGH RESOLUTION TIMING SPECTROSCOPY SYSTEM WITH WIDE DYNAMIC RANGE BASED C
NEW METHOD OF TRACKNG RAMP AND ADCS ABSTRACT [405] My invention is a new method for time interval
measurement for high resolution timing spectroscopy system. Unlike the conventional methods, this new method makes us
tracking ramp generation circuit and high resolutidd@s with low conversion time of nearly 1 ps. The ramp output is sampled
instant of START and STOP pulses and digitized with these ADCs to measure the time interval with resolution of ps. Thass
been constructed using miecontroller based @ interface circuit.

No. of Pages : zNo. of Claims : 1.

The Patent Office Journal No. 07/2020 Dated 14/02/2020 8552



(21) Application

(12) PATENT APPLICATION PUBLICATION N0.201921039376 A

(19) INDIA

(43) Publication Date :

(22) Date of filing of Application :29/09/2019 14/02/2020

(54) Title of the iwention : A RETRACTABLE CORE FOR CASTING OF HOLLOW SECTIONS AND METHOD THEREOF

(51) (71)Name of Applicant
Internationa:B22C0009100000,B22D0011000000,A61F0013490000,B22D0007040000,B33Y0080|:
classificatiol 1)Ashok Kumar
(31) Priority Sharma
Document :NA Address of Applicar
No :D104, Nandanvan
(32) Priority_NA Residency, Opp. Hills
Date ' High School, L. P.
(33) Name Savani School Road,
of priority  :NA Vesu, Sura395007,
country Gujarat, India Gujarat
(86) India
Internationa (72)Name of Inventor :
Application :NA 1)Ashok Kumar
No ‘NA Sharma

Filing 2)Gandhi
Date Anishkumar
(87) Hasmukhlal
Internationa
Publication - NA
No
(61) Patent
of Addition
to
Application Hﬁ
Number

Filing
Date
(62)
Divisional to
Application :NA
Number ‘NA

Filing
Date
(57) Abstract :

A retractable core for casting of hollow sections and method thereof A retractable core for casting of hollow sectionarfehianc
thickness, variable cross sectional dimensiand protruded sections or restricted dimensions at the end openings and metho
is disclosed in this invention. A retractable core assembly 4 for casting of long thin hollow sections comprises a ptec&ry
bottom core subassembly 5Sméddle core subassembly 9, a top core subassembly 13, a center pipe 16, a bottom collapsible
bottom end ring 18 and, a refractory pipe 21. Use of disclosed segmental retractable core and method for castingoef said hi
sections improves suida finish of castings, increases dimensional accuracy of castings, minimizes casting defects, improve
mechanical properties of casting, increases productivity and reduces cost of production.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921052042 A
(19) INDIA
(22) Date of filing of Application :16/12/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : SIZE ADJUSTABLE FOOTWEAR

(51) (71)Name of Applicant :

Internationa:A43B000350000,A43B0013140000,A43B0013180000,A43D0001020000,A43B00030| 1)KARAN JOGESH BHASIN

classificatiol Address of Applicant :GREEN ACRES, FLAT 201

(31) Priority BUILDING NO. 2, LOKHANDWALA COMPLEX,

Document :NA ANDHERI (WEST), MUMBAI - 400053,

No MAHARASHTRA, INDIA. Maharashtra India

(32) Priority_NA (72)Name of Inventor :

Date ’ 1)KARAN JOGESH BHASIN

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number  :NA
Filing

Date

NA

(57) Abstract :

The present invention generally relates to footwear which can be increassrteased in size (length and width), specifically designed for use by children frorr
age to teerage. It is also well known and within common knowledge that, any child up and until his/her teens have feet that@rnstilllgpus this inventionims
to provide footwear have larger longevity while at the same laying down strong importance for comfort. Considering thesabgverative that one provides for
footwear, that has the ability for for an increase and decrease in width whilesatrtheime, equally giving importance to increase in the length of the size of th
as also comfort. Keeping the above in mind, it is the primary object of the present invention is to provide footweabé¢hatoesased or decreased in
size(length/wilth), based upon the desire of the user while at the same time not compromising on the quality of the footwear ana:Keepinigtin the footwear,
orthopedically sound. It is also the aim of the present invention is to provide an expandable fabtelearay be incorporated into conventional oxford type shoi
boots or any special orthopedic footwear such as a corrective footwear or the like with the lengthening widening bgimglguibeaccomplish. Thus keeping the
above in mind, it is the objéof the present invention to provide a size adjustable footwear, enabling a novel means for the increase or the thecvadte af the
footwear of the user. Adjustability as well as increase and decrease in size, can be provided by varioudurtbansletsiled in the present invention. Thus pres:
invention provides for expandable yet robust footwear, which can be adjusted based upon and to suit the need of theedesirous
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(12) PATENT APPLICATIONPUBLICATION

(19) INDIA

(22) Date of filing of Application :15/01/2020

(21) Application
N0.202021001772 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : ORGANIC AND NATURAL NUTRITIONAL SUPPLEMENT COMPOSITION

(51) (71)Name of Applicant
Internationa:A23L0033100000,A23L0033160000,A23L0033185000,A61K0036480000,A61K00334|:
classificatiol 1)MRS.
(31) Priority CHITRALEKHA
Document :NA MAHADEORAO
No MAGAR
(32) Priority . o Address of Applicar
Date ' :5B 706 VEDVIHAR
(33) Name SOCIETY, NEAR VED
of priority  :NA BHAVAN, VED
country BHAVAN ROAD,
(86) CHANDNI CHOWK,
Internationa KOTHRUD, PUNE,
Application :NA MAHARASHTRA,
No ‘NA INDIA Maharashtra
Filing India
Date (72)Name of Inventor :
(87) 1)MRS.
Internationa, NA CHITRALEKHA
Publication - MAHADEORAO
No MAGAR
(61) Patent
of Addition
to
Application Hﬁ
Number
Filing
Date
(62)
Divisional to
Application :NA
Number ‘NA
Filing
Date
(57) Abstract :

The present disclosure relat® organic and natural nutritional supplement composition that are substantially free from toxins
harmful chemicals, hormones, antibiotics, and any undesired artificial products which having increased bioabsorbdbéity intc
bodies of the athletes; drthat helps to build and maintain lean muscle, aids weight loss, rich in protein, very low on lactose ¢
improves health of skin, hair, bones, etc., boosts immunity, increases energy and optimizes metabolic rate in athtetgsoSiia
is harnless yet an effective nutritional supplement for athletes.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :15/01/2020

(21) Application
N0.202021001773 A

(43) Publication Dat :
14/02/2020

(54) Title of the invention : ORGANIC AND NATURAL NUTRITIONALSUPPLEMENT COMPOSITION

(51)

Internationa:A23L0033105000,A23L0033175000,A23L0033100000,A61K0031355000,G01N0033|:

classificatiot
(31) Priority
Document :NA
No

(32) Priority |
Date NA

(71)Name of Applicant

1)MRS.
CHITRALEKHA
MAHADEORAO
MAGAR
Address of Applicar
:5B 706 VEDVIHAR

(33) Name SOCIETY, NEAR VED
of priority  :NA BHAVAN, VED
country BHAVAN ROAD,
(86) CHANDNI CHOWK,
Internationa KOTHRUD, PUNE,
Application :NA MAHARASHTRA,
No ‘NA INDIA Maharashtra
Filing India
Date (72)Name of Inventor :
(87) 1)MRS.
Internationa, NA CHITRALEKHA
Publication - MAHADEORAO
No MAGAR
(61) Patent
of Addition
to
Application Hﬁ
Number
Filing
Date
(62)
Divisional to
Application :NA
Number ‘NA
Filing
Date
(57) Abstract :

The present disclosure relates to organic and natural nutritional supplement composition that are substantially fréesfrom to»
harmful chemicals, hormoneantibiotics, and any undesired artificial products which having increased bioabsorbability into tt
bodies of the athletes; and that aid muscle growth and recovery, boosts muscle strength, optimizes testosteronedsesils, inc
endurance levels, fight¢ress and boosts energy in athletes. The composition is harmless yet effective nutritional supplemer

athletes.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021003019 A
(19) INDIA
(22) Dateof filing of Application :23/01/2020 (43) Publication Date : 14/02/2020

(54) Title of the invention : A NEW CHEMICAL METHOD TO COAT COBALT PHOSPHATE ONTO SOLID SUBSTRATES

. e . (71)Name of Applicant :

83 g‘:i%rrﬂatg’ggbﬂﬁf'a‘;at'on :H%M‘” O™ 1)DR. VISHWANATH VITHAL BHOSALE (REGISTAR)
32) Priorit Dote NA Address of Applicant :D.Y. PATIL EDUCATION SOCIETY
) Name of orority countr NA (DEEMED TO BE UNIVERSITY), KASABA BAWADA,
(&6) |nternatio?1a| Agplicatioz No NA KOLHAPUR - 416006, MAHARASHRA, INDIA. Maharashtra

Filing Date NA I(ggl)?\lame of Inventor :
(87) International Publication No *NA '
(61) Patent of Addition to Application Number ‘NA LDR. UMAKANT MAHADEV PATIL

W | oGl dron
(62) Eill\i/rleIOS:tl eto Application Number fm 4)PROF. CHANDRAKANT DNYANDEV LOKHANDE

9 ' 5)DR. VISHWANATH VITHAL BHOSALE (REGISTER)

(57) Abstract :

The coating of cobalt phosphate on solid substrate is carried out by using a new chemical method by optimizing paranaster
concentrations of cobalt and phosphate precursors, various adsorption, reaction, rinsing time periods, and depositiaretérhp
XRD pattern shows amorphous coating of cobalt phosphate over both conducting aaahdacting solid substrates. Well covere
elongated nanopatrticles of cobalt phosphate are observed fre8EMEanalysis. Further, application of cobalt phosphbatging in
electrochemical supercapacitive energy storage is demonstrated.
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(21) Application

(12) PATENT APPLICATION PUBLICATION No 202021003049 A

(19) INDIA

(43) Publication Date :

(22) Date of filing of Application :23/01/2020 14/02/2020

(54) Title of the invention : SYSTEM AND METHOD FOR HEALFNUTRITION MONITORING AND GROWTH TRACKING
FOR INDIVIDUAL AND PUBLIC HEALTH-

(51) (71)Name of Applicant
Internationa:G06Q0010100000,G16H0010600000,A61B0005021008H{BD50300000,A61B0005107C|:
classificatiol 1)Dhruwey Rushali
(31) Priority Vidwan Singh
Document :NA Address of
No Applicant :Flat No.: A-
(32) Priority_NA 102, Swagat Rainfores
Date ' -1, Opp. CityPulse
(33) Name Cinema, Koba
of priority  :NA Gandhinagar Highway
country KUDASAN,
(86) Gandhinagar 382421,
Internationa Gujarat, INDIA Gujaral
Application :NA India
No ‘NA (72)Name of Inventor :
Filing 1)Dhruwey Rushali
Date Vidwan Singh
(87)
Internationa
Publication * NA
No
(61) Patent
of Addition
to
Application mﬁ
Number °
Filing
Date
(62)
Divisional to
Application :NA
Number  :NA
Filing
Date
(57) Abstract :

The present invention is a system which linked with medical devices for tiy@ete solution of individual and public health,
peripheral level data generated by equipments like weighing machine (8, 8(a)) (baby and adult) hemoglobin meter (I@g<hlo
(9) etc. entered directly in system analysis will be done for individudidalth status also facility level reports generated. The fe
registration (4) is first step after login and entering the basic detail of centre and employee and system generatdsspatifidu
ID. The present invention also provide solutionsrfmmitoring of various health indicators which translate into identifying nutriti
status, birth defect (19) screening, immunization anthropometric growth, communicable & nhon communicable disease gstial
ante natal care and post natal care, mditsband mortality audit. This system will digitalize the whole health & nutrition record ¢
individual.
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(21) Application

(12) PATENT APPLICATION PUBLICATION N0.202021004942 A

(19) INDIA

(43) Publication Date :

(22) Date of filing & Application :05/02/2020 14/02/2020

(54) Title of the invention : AN ASSEMBLY OF A GYRATORY MOTION GENERATOR

(51) (71)Name of Applicant :

Internationa:A61B0017000000,F03G0007100000,B02C0002040000,H01S0005065000,F03G000!| 1)Munish Kumar

classificatiol Singh

(31) Priority Address of Applican

Document :NA :371, B4, Scheme No

No 140, Behind Masc

(32) Priority_NA Hospital, Indore452016

Date ' Madhya Pradesh. India

(33) Name MadhyaPradesh India

of priority  :NA (72)Name of Inventor :

country 1)Munish Kumar

(86) Singh

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application Hﬁ

Number
Filing

Date

(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

NA

(57) Abstract :

ABSTRACT AN ASSEMBLY OF A GYRATORY MOTION GENERATOR The present disclosure discloses an assembly of
sustained gyratory motion generator, more particularly relatégtassembly of the sedfistained gyratory motion generator that
based on the principle of hand mill grain grinder (flour mill), wherein the said assembly uses predetermined arrangement a
combination of shoulder plates, helical springs, connectirgréeand magnetic field embedded together along with other suppo
parts in an enclosed metallic casing. The assembly for gyratory motion generator is disclosed. An external force mitibdyus
to trigger the gyratory motion of the crank wheetted assembly. After predetermined rotations of the crank wheel, the assemt
shows tendency of gaining salfistained gyratory motion without aid of external force or fuel. To be published with figure 1
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :05/02/2020

(21) Application
N0.202021004948 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : TOOTHBRUSH BRISTLE CHECK ENCLOSURE

(51) (71)Name of Applicant
Internationa:A46D0001000000,A46B0015000000,A46D0001050000,A46D0001060000,D06P0001 |:
clasdfication 1)IBRAHEEM
(31) Priority RAZA KHAN
Document :NA Address of
No Applicant :HOJSE NO.
(32) Priority_NA 586/13, INDRAYANI
Date ' DARSHAN,
(33) Name DEHUROAD, PUNE-
of priority  :NA 412101,
country MAHARASHTRA,
(86) INDIA. Maharashtra
Internationa India
Application :NA 2)VIREN SUNIL
No ‘NA TALREJA

Filing (72)Name of Inventor :
Date 1)IBRAHEEM
(87) RAZA KHAN
Intermational, NA 2)VIREN SUNIL
Publication - TALREJA
No
(61) Patent
of Addition
to
Application Hﬁ
Number

Filing
Date
(62)
Divisional to
Application :NA
Number ‘NA

Filing
Date
(57) Abstract :

ABSTRACT: Toothbrush bristle check ensloe an apparatus for checking the state of bristle of the toothbrush, toothbrush b
check enclosure is a visual comparator which helps the user understands the state of the toothbrush bristle andithe foerfect
replace the toothbrush when thésbe bulge and overlap the said contour. The toothbrush bristle check enclosure (1), (2), (3)
steps which are either differently coloured or coloured by different shades of the same colour. The toothbrush bristielcteek
(10) has flat surfaceith colour, raised or grooved profile. Toothbrush bristle check enclosure (23) has a transparent surface
colour contour or raised, grooved profile or perforation in a contour form.
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(12) PATENT APPLICATIONPUBLICATION

(19) INDIA

(22) Date of filing of Application :05/02/2020

(21) Application
N0.202021005003 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : USE OF IMAGE PROCESSING TECHNIQUE FOR COUNTING BALLOT PAPER VOTES IN

GOVERNMENTELECTIONS

(51) (71)Name of
Internationa:G07C0013000000,G06Q0050260000,H04W0084040000,G07C0013020000,G06Q004 |Applicant :
classificatiol 1)Dr. Sande=p
(31) Priority Anandrao Thorat
Document :NA Address of
No Applicant :Dr. Sandee
(32) Priority_NA Anandrao Thorat
Date ' Vithamata Niwas Ap
(33) Name Nadashi TaKarad
of priority  :NA Dist-Satara Pimt15115
country Maharashtra India
(86) 2)Dr. Ganesh
Internationa Suresh Jadhav
Application :NA 3)Yogita Sandeep
No ‘NA Thorat

Filing (72)Name of Inventor
Date :
(87) 1)Dr. Sandeep
Internationa, NA Anandrao Thorat
Publication * 2)Dr. Ganesh
No Suresh Jadhav
(61) Patent 3)Yogita Sandeep
of Addition Thorat
to
Application mﬁ
Number

Filing
Date
(62)
Divisional to
Application :NA
Number ‘NA

Filing
Date
(57) Abstract :

In democratic countries elections are integral part of government formation prbleisssvention is related with field of conductir
government elections in a dearatic country like India. The invention proposes new system and methodology for conducting
government elections. The proposed method is an extension of existing ballot paper method. The government election pro
conducted in two major steps viz. fogi and Counting. This invention is related with designing systems and methods to be us
Voting and Counting Process of the government elections. The invention introduces novel use of image processing tenhké
ballot paper Counting Process mefécient and reliable. The proposed invention is helpful for reducing cost of conducting

government elections as it doesnEt require costly equi|
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(12) PATENTAPPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :06/02/2020

(21) Application
N0.202021005150 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : BLOOD GROUP IDENTIFICATION DEVELOPMENT SYSTEM (BIDS)

(51)

Intemational:A61K0009000000,G01N0033800000,C12N0011040000,A61K0039000000,A61K0047:|:

classificatiot
(31) Priority
Document :NA
No

(32) Priority
Date NA

(71)Name of Applicant

1)Dr. Shreeraj Shah
Address of
Applicant :L J Campus
between sarkhej circle
& Kataria Motors, S.G.
Road, Ahmedabad

(33) Name Guijarat India
of priority :NA 2)Mr. Jayesh
country Beladiya
(86) 3)Ambaliya Rushita
Internationa Kamleshbhai
Application :NA 4)Patel Mansi
No ‘NA Dashrathbhai

Filing 5)Mavani Nisha
Date Dineshbhai
(87) 6)L J Institute Of
Internationa, NA Pharmacy
Publication (72)Name of Inventor :
No 1)L J Institute Of
(61) Patent Pharmacy
of Addition 2)Mavani Nisha
to ‘NA Dineshbhai
Application :NA 3)Patel Mansi
Number Dashrathbhai

Filing 4)Ambaliya Rushita
Date Kamleshbhai
(62) 5)Mr. Jayesh
Divisional to Beladiya
Application :NA 6)Dr. Shreeraj Shah
Number ‘NA

Filing
Date
(57) Abstract :

Our invention titled:= Blood Group Identificatin Development System (BIDS). Our invention relates to identification of blood
groups by the ABO blood grouping system. Antibody entrapped beads are used for identification of blood groups which is ¢
method. It contains the various polymers and speaiftisera (4). The antibody solution and various polymers are used in the
preparation of antibody precoated beads. Antibody entrapped beads are prepared by mixing Sodium Alginate Solution (X)-i
30(2) in the proportion of 4:1 ratio respectively.eTdntisera solution (3) was added in the ratio of 2:1 to the solution mixture of
sodium alginate (1) and PVP (2). The resulting mixture was dropped into a CaCl2 solution (6) (3%) viganagelBeedle at a
temperature of 25°C. After 15 minutes, beads wetkected by decantation and stored in the airtight containeB3EC Df

temperature.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA

(22) Date of filing of Application :0®2/2020

(21) Application
N0.202021005317 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : CONCEALED WASTE SEGREGATION SYSTEM

(51)
Internationa:B65F0001140000,B65F0001000000,B65F0001160000,B65F0001080000,B65F000:
classificatiot

(31) Priority

Document :NA

(71)Name of Applicant :
1)Pramod Madhavrao
Kanjalkar
Address of Applicant
:Flat no. 201, Arvind

No Apartment, Swaroop
(32) Priority_NA Colony, B/H santosh Hal
Date ' Anandnagar, Sinhgad
(33) Name Road, Pune, 411051
of priority  :NA Mahaiashtra India
country 2)Jyoti Bhagwantarao
(86) Kulkarni
Internationa (72)Name of Inventor :
Application :NA 1)Smriti Ninad
No ‘NA Durgapurohit

Filing 2)Varad Uday Dange
Date 3)Jaidev Singh
(87) Gurubachan Singh
Internationa, NA Granthi
Publication 4)Isha Nachiket Beri
No 5)Pratiksha Datta Kale
(61) Patent 6)Pramod Madhavrao
of Addition Kanjalkar
to ‘NA 7)Sheetal Manoj Katwe
Application :N A 8)Jyoti Bhagwantarao
Number ' Kulkarni

Filing
Date
(62)
Divisional tc
Application :NA
Number ‘NA

Filing
Date
(57) Abstract :

The present invention relates to a concealed waste segregation system. The object of the proposed system is to ptiovide a
segregation of the trash generated on public placesdilkeay stations, bustops, malls, etc. with different sensors. In this syster
types of garbage are senses on the picker itself so with the help of this setup the garbage can be segregate onsthelppadh T}
further process like recycling andusing of recyclables. This reduces the labor cost for manual segregation and maintains th
of the surroundings, as this system is concealed. Following invention is described in detail with the help of Figuret 1 of she

showing the block diagranf concealed waste segregation system.
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Abstract This invention relates to Automatic cubitainer filling and capping machine. The invention mostly use It ismged in a
industry which requires cubitainer for liquids like hematology reagents & lab chemiazds. fill from 05 Itr to 20 Itr of cubitainer

which contains circular type opening or for liquid filling.

No. of Pages : 1No. of Claims : !

The Patent Office Journal No. 07/2020 Dated 14/02/2020 8564



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021005429 A
(19) INDIA
(22) Date of filingof Application :07/02/2020 (43) Publication Date : 14/02/2020

(54) Title of the invention : LASER CONTROLLED INFUSION MONITORING UNIT FOR SMART HEALTH CARE SYSTEN

(51) (71)Name of Applicant :
Internationa:H04W0084120000,H01S0005340000,H01S0005343000H@H4020000,H01S0005060(| 1)NAKUM HASAMUKH GOVINDBHAI
classificatiol Address of Applicant :ELECTRONICS AND
(31) Priority COMMUNICATION DEPARTMENT, L.D. COLLEGE
Document :NA OF ENGINEERING, NAVRANGPURA,
No AHMEDABAD - 380015, MAHARASHTRA, INDIA.
(32) Priority_NA Maharashtra India
Date ’ 2)DOMADIYA YASH KAMLESHBHAI
(33) Name 3)AJMERIYA DEEP HEMATBHAI
of priority :NA 4)PANCHAL KAUSHAL ASHOKBHAI
country 5)PARMAR HARSHABA GHANSHYAMSINH
(86) 6)DR. BHAVIN SHASHIKANT SEDANI
Internationa 7)DR.NIRALI A. KOTAK
Application :NA (72)Name of Inventor :
No ‘NA 1)NAKUM HASAMUKH GOVINDBHAI

Filing 2)DOMADIYA YASH KAMLESHBHAI
Date 3)AJMERIYA DEEP HEMATBHAI
(87) 4)PANCHAL KAUSHAL ASHOKBHAI
Internationa, NA 5)PARMAR HARSHABA GHANSHYAMSINH
Publication * 6)DR. BHAVIN SHASHIKANT SEDANI
No 7)DR. NIRALI A. KOTAK
(61) Patent
of Addition
to
Application “2
Number °

Filing
Date
(62)
Divisional tc
Application :NA
Number  :NA

Filing
Date
(57) Abstract :

7. ABSTRACT OF THE INVENTION During recent years, due to the technological advancements many sophisticated techniques énaledaefor assuring fas
recovery of the patients in hospitals. Need for good patient care in hospaaksraent and management of fluid and electrolyte is the most fundamental thing
required. All most in all hospital, an assist/nurse is responsible for monitoring the electrolyte's bottle level. Butatelfigrtunost of the time, the observer may for
to change the bottle at correct time due to their busy schedule. To overcome this critical situation, an loT based autorgatiwaledicating device is proposed
where LASER- LDR pair as a sensor is used as a level sensor. The concept is basegrineifhie that the sensor output changes when fluid level is reducing b
certain limit. When Fluid level is lower down from threshold value, the system will alert the observer through the dépdayobile phone at the control room
indicates the ram number of the patient for quick recovery. The sensing mechanism is universal and optimized in terms of space aneéspstitithveighing
sensor or sensor strip. Such a device will create assurance-bdmarcondition to patients and also helgfumonitoring of data and such data can be stored and
be useful in future.
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(57) Abstract :

COMPLETE SPECIFICATION ABSTRACT We present a technique to djsish enantiomers of chiral (optical active) material
using interference rings. Traditionally, difference in absorption of left and right circularly polarized light is emploiyediar
dichroism spectroscopy to differentiate between optically ectiaterials. These materials exhibit circular birefringence by rotat
linearly polarized light in different directions. With little modification in Newton's rings set up and by using poladzapraater
wave plate, we are able to differentiate betwegtical enantiomers. The method is simple and is based on finding refractive in
the materials with less than 40 pL volume.
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(57) Abstract :

A medical device (100) for macerating thrombus. The said medical device (10@emewriving means (113). The driving mear
(113) includes a brushless DC motor with a lotless stator. Additionally, a rotating unit (109) having a proximal en@di(109a) f
breaking and macerating blood clots is provided in the medical device (100).d&fpred coupling means (117) being coupled tc
driving means (113). The said pdefined coupling means (117) includes a holding means (117a) and a securing means (117
holding means (117a) being tapered and possesses plurality of protrusicausd {02) at their end for holding the respective enc
the shaft (113b) and the rotating unit (109). FIG.1
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(57) Abstract :

Novel crescent shape hybrid boostare designed as the sassembly of the launch vehicle, which provides an additional thrus
the launch vehicle during l#bff. The crescent shaped hybrid boosters are exactly fitted over the surface of launch vehicle, in
there is no airflow irbetween crescent shape booster and its contact surface area with launch vehicle. Hence, the crescent
booster will provide lesser total drag compared to the conventional circular shaped booster, which will result in lcanpropell

consumption irturn long range of the launch vehicle during first stage or only during booster operation. The cost of the miss
be reduced to some extent, because of lower propellant consumption for the same range when compared with conventgone
Further combustion can be controlled at any time during the flight and the launch can be aborted even after ignition antbffe

during emergency.
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The present invention relates to a system and method for fault diagnosis for fault identification in industrial applicatigins
proposed system is bifurcated in two pairighe first part industrial process control system is continuously observed for the
performance, which is compared with the default parameters and the data set to which the process control system snchlibr
trained. The comparison output is comsidg as input to the system, the FRGa&sed system monitors the degree of variations w
respect to the expected outcome if there is any variations in the performance, it is noted in the list of the new disggauseticas
input to the process contreystem for calibrations and in second part the newly created data base is used for fault diagnosis,
correction and estimating life span of the machine. Following invention described in detail with the help of figure tLllo§lsbes
block diagranof proposed invention.
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(57) Abstract :

A METHOD AND AN AUTOMATIC CONVEYOR SYSTEM FOR TRANSPORTATION OF PACKAGED ITEMS ABSTRACT
An automatic conveyor system (100) for transportation of packaged items is provigeslystem includes a first conveyor assen
comprising a fixed side frame (102) and a plurality of fixed conveyors (104a, 104b, 104c, 104d) to transport itemsstremdatdir
second end. The system includes a retrofittable conveyor trolley asg@®®)ymovably connected onto the fixed side frame (10
The system includes an inclined conveyor (202) configured to transport the packaged items from at least one fixed @tajey:
from the fixed conveyor onto a rotatable conveyor frame (204) wétthéfp of a roller conveyor (302). The system includes the

rotatable conveyor frame (204) configured to transport the packaged items to a third conveyor (206). The system irahedes i
(300) configured to control the position of third conveyor (206%.F
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ABSTRACT TITLE OF THE INVENTION Trash Collecting RBoat India Ranks among the top 10 water rich countries for the
water content. India accounts for 18% of the world population and dB6woff the world's water resources and hence India is fac
fresh water crisis. 14% of the world's surface area is being covered by the Indian ocean. 80% of the Indian area ezpedénce
750 millimeters or more per year. India currently stores 6%s @nnual rainfall or 253 billion cubic meters, while developed nati
strategically stores 250% of the annual rain fall in arid basins. Out of India's 3,119 towns and cities, just 209 Haxeapauiat
facilities and only 8 have full wastewateratment facilities. The traditional method of collecting trash form stable water bodie:
so efficient and time consuming and labor intensive. The invention is designed to address the challenges of clearéog thfe su
stable water bodies and to ue@ the cost of clearing. The trash collectingti®at is autonomous system of aquatic vehicles use
clear surface of stable water bodies. The trash floating on the surface of. the water gets collected in the colledRorBoit of
making it more eftient. The camera attached to it works as an Eye of thBdab making it more efficient for transmitting videos
to 2Km inside the stable water body. The-#wendly device will not only help to clear the surface of stable water bodies but al
helpsto check PH, alkalinity, conductivity, temperature, and dissolved oxygen content.
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ABSTRACT A system that promulgate mindfulness in people driving motorbikes about their removal of hand and distravitat
while driving. It causes an accident many times because of carelessness. In this system has an Inductive proximityygepacit
sensor attached on left handlebar on gripper which has internal connection to ignition system. The sensor works wahjolhis
running mode and can't work in off mode. The sensor has connection to a LED and a buzzer which blinks and buzzes r@sp
soon as the sensor senses absence of hand on handlebar. It alerts the driver by the blink of LED and bdzhiegcsotie systen
is given an alert and the ignition is turned off, afteome specified distance so that it can put hands on handle otherwise behir
vehicles can strike from back side. It alerts the driver to place back his/her hand on handlelihe, loewee is back on position the
sensor senses it and the buzzer is stopped and also the LED is off It is a preprogrammed sensor given with conngctmn dire
ignition system of motorbike, which is in work when vehicle is switched on. This modificatimotorbikes would cost moderate
amount in its actual on road price.
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Abstract The present invention relates generally an process for pdfffimyg fruits and vegetables. The process includes removi
the free water from fruits and vegetables, then putting the fruits and vegetabkesaation vessel, ozonized water so that the a
germs and pesticides were removed and The dehumidifire used in this dehydration process is specially made by membggn
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(57) Abstract :

Abstract: The direction of radiation emitted will be perpendicular to the diregbiompoint antenna . This creates less signal strel
in direction along length of antenna and more signal strength along direction perpendicular to antenna. So receiveserpEge
signal strength when it is placed in that position. But in real teneivers are changing their position constantly hence difficult t
implement. In proposed system we are rotating antenna in synchronization with receiver so that it experiences moengtgnal
Here to locate receiver , we are using RADAR like ssydtem. More the number of antennas greater the accuracy of position
estimation. We can deal with multiple receivers easily with proposed system. A micro controller is used to do matheififiatical
angle formulation,memory storage etc.
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(57) Abstract :

Abstract Present invention discloses a process for permanently reducing the inherent water content of biomass or astyitgigh
carbonaceous waste by means of proprietary hydrothermal treatment. In this process a biomasstodoieenssts water slurry is
heated to feedstock specific temperatures and the corresponding saturated steam pressure to permanently reduce thisturies
During the process, the extracted water from the reactors has the wood vinegar propetties rede extracted water (wood

vinegar) are reformulated by proprietary Btermentation process into stable organic soil augmentation products (SAP) that c
used in organic farming and organic agriculture and organic forestry management.
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(21) Application
(12) PATENT APPLICATION PUBLICATION N0.202021005744 A
(19) INDIA

(22) Date of filing of Application :10/02/2020 (43) Publication Date :

14/02/2020

(54) Title of the invention : PRINTER DEVICE
(51) (71)Name of Applicant :
Internationa:G06Q0020320000,G06Q0020080000,G06F0003120000,G06Q0020400000,G06K00:| 1)Imtiyaz Hanif
classificatio0 Memon
n Address of Applican
(31) Priority :Office no. 3243, 2nd
Document :NA Floor, Above SBI,
No Konarkindrayu Busines:
(32) Priority_NA Hub,Kondhwa
Date ' Khurd,Pune
(33) Name 411048,Maharashtra,Ini
of priority :NA a Maharashtra India
country 2)Asma Imtiyaz
(86) Memon
Internationa (72)Name of Inventor :
Application :NA 1)Imtiyaz Hanif
No ‘NA Memon

Filing 2)Asma Imtiyaz
Date Memon
(87)
Internationa
Publication - NA
No
(61) Patent
of Addition
to
Application mﬁ
Number

Filing
Date
(62)
Divisional tc
Application :NA
Number  :NA

Filing
Date
(57) Abstract :

ABSTRACT PRINTER DEVICE The printer device (100) facilitates printing of uploaded documents at any location by a pre
payments without compromising on the confidentiality of the document. Documents to be printed are uploaded throdghkieeu
(34) and the document(s) in the encrypted form is/are stored in cloud storage (35) through a user interface systemgl38) whi
receives print preferences and thereupon calculates cost and provides a unique code. The unique code is darbanysafitee
printer device (100) positioned at any location through the user input device (30). The payment can be done by sabecting ol
payment option or offline payment option. Based on the unique code, the control unit (50) signals to ipitiate fahe payment i
pending. The control unit (50) commands to decrypt the uploaded encrypted documents and commands the printer unitt(2(
(To be published with Figure 1)
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(12) PATENT APPLICATION PWBLICATION
(19) INDIA

(22) Date of filing of Application :10/02/2020

(21) Application
N0.202021005768 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : SYSTEM AND METHOD FOR FACILITATING AN OPERATION

(51) (71)Name of
Internationa:H04L0029060000,H04W0088040000,H04W0072120000,G06Q0020420000,B65B0061|Applicant :
classificdion 1)EKASTA TECH
(31) Priority PRIVATE LIMITED
Document :NA Address of

No Applicant:B202

(32) Priority_N A Mansarovar

Date ’ Apartments,

(33) Name Suchidham, Gen A.K.
of priority  :NA Vaidya Marg, Malad
country (East), Mumbai,

(86) Maharashtra, India
Internationa Maharashtra India
Application :NA (72)Name of Inventor
No ‘NA :

Filing 1)Ashish Kumar
Date 2)Ramakrishnan
(87) Ambravaneswaran
Internatioral
Publication - NA
No
(61) Patent
of Addition
to
Application Hﬁ
Number

Filing
Date
(62)

Divisional to
Application :NA
Number ‘NA

Filing
Date
(57) Abstract :

Disclosed is a system (102) and a roeltfor facilitating an operation by a user a is disclosed. A user orders one or more items
platform. The system (102) determines one or more retailers with the order in a proximity of the user. Further, a tfetailesa
proximity to the useis selected. The system (102) shares a notification on a receiver machine (104) of the retailer. The retai
accept or reject the order by pressing a switch present on the receiver machine (104). The system (102) receives ageac&nt
from the eceiver machine (104). Finally, the system (102) shares information about the order and the retailer with the user
acknowledgement is a positive acknowledgement.
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(43) Publication Date :
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(54) Title of the invention : UNIVERSAL DROPIT TABLE

(51)

Internationa:B60K0006120000,B61J00011000B60W0010040000,E02F0009120000,B29C003100

classificatiot

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority  :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patenh

of Addition

to

Application Hﬁ

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number :NA
Filing

Date

NA

(71)Name of Applicant :
1)K. PADMA
Address of Applican
:Flat No. 404, Radhika
Royal Apartment, Nehrt
Nagar Eat, Bhilai,
Chhattisgark90020,
India. Chattisgarh India
2)KOTAPATI
ABHISHEK
(72)Name of Inventor :
1)K. PADMA
2)KOTAPATI
ABHISHEK

(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards an universal drég pdrtgirising a first rail set
configured to mount a trolley, the trolley configured to move inwards and outwards within a shell by moving on theststisailg
one or more wheels by a hydraulic motor and a hydraulic pump; one or more hydrasliarjdakne or more telescopic booms
configured to lift and lower a top platform using the hydraulic motor and hydraulic pump, the top platform comprises @Bbaebd
configured to align with a track rail using the one or more hydraulic jacks andela omore telescopic booms to perform one or
more electrical and mechanical operations; and a first set of safety pins and a second set of safety pins configuirdheiplace
location to prevent the falling of the top platform in case of any hydraaléctric or mechanical failure. Fig. 1.
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(21) Application
N0.202021005874 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : IBRMETHOD: INTELLIGENT BIODIESEL PRODUCTION METHOD

(51)

Internationa:C10L0001020000,C11C0003000000,B01J0019000000,F03B0001020000,F03B00O0:

classificatiot
(31) Priority
Document :NA
No

(32) Priority
Date NA

(71)Name of Applicant :
1)PROF. ABOLI
HALWE -
PANDHARIKAR
Address of Applicant
:44, AWANTI SOCIETY,
SAHAKAR NAGAR,
NO.1, PUNE 411009

(33) Name AADHAR NUMBER
of priority :NA 752138885561
country Maharashtra India
(86) (72)Name of Inventor :
Internationa 1)PROF. ABOLI
Application :NA HALWE -
No ‘NA PANDHARIKAR
Filing 2)DR. SAMIR J.
Date DESHMUKH
(87) 3)MR. YASHODHAN
Internationa, NA SHINDE
Publication - 4)MR. RUPAM WANI
No 5)MR. SHUBHAM
(61) Patent THEURKAR
of Addition 6)MR. NIKHIL
to ‘NA JADHAV
Application :NA 7)MR. KUNAL
Number ’ SHANKHAPAL
Filing
Date
(62)
Divisional to
Application :NA
Number ‘NA
Filing
Date
(57) Abstract :

IBP-Method: INTELLIGENT BIODIESEL PRODUCTION METHOD ABSTRACT My Irantion IBRMethoc is based on the
biodiesel production technology. There are various methods available for biodiesel production out of which Cavitation Reac
Method is most commonly used in present. But, due to more time consumption and less outputiguedvitation reactors

avail abl e
Mi cro Roughness
arrangement

ef fici ent .
CavitationeE
arrangement

sol ve t Haeané
i nvent ed onbimeansdfdat and Relton W/
call ed & Sutefln

addition to this, the impulsive force of the biodiesel is utilized for production ofriel@nergy with the help of Pelton Turbine
principle. Unlike other devices, new device is consisting of inbuilt separation arrangement. Hence, the requiremesepaadkiat
equipments is eliminated. Overall, new biodiesel production device igffestive, quality effective and timesaving.
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A

(43) Publication Date : 14/02/202|

(54) Title of the invention : WATER PERCOLATION SYSTEM AND METHOD FOR REPLENISHING AQUIFER

(51)

Internationa:B01D0061020000,B01D0061080000,H01M0008066200,F24D0019080000,E03F0001

classificatiol

(31) Priority

Document :NA

No

(32) Priority .

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent

of Addition

to

Application “2

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

(71)Name of Applicant :

1)Avinash Baliram Shelar

Address of Applicant :7B, Le

Royale,4th floor,In Front of Sun Grac
High School,Near Salunke Vihar
Society,Wanawadi,Pune
411040,Maharashtra,India. Mahahtr:
India

2)Jyoti Avinash Shelar
(72)Name of Inventor :

1)Avinash Baliram Shelar

2)Jyoti Avinash Shelar

(57) Abstract :

ABSTRACT WATER PERCOLATION SYSTEM AND METHOD FOR REPLENISHING AQUIFER The water percolation system (100) ar
method refenishes aquifer for reducing water shortage with minimum cost for operation and maintenance as compared with conwentarsa
of external power. The water percolation system (100) includes a support base (10) to support a filter arrangenmarc(2aiipa line (30) and ¢
air relief pipe (40). The filter arrangement (20) is surrounded with collected water which passes therethrough. Therpkmeodatiends to
predetermined depth under the ground and is defined with a percolation piped20parewell channel (31) being in fluid connections. The
percolation pipe (30) is introduced in the filter arrangement (20) and support base (10) and extends to penetratendgratti®ground (11)and
defined with at least one water inlet thrbughich filtered water flow upto the predetermined depth and replenishes the aquifer. (To be publi

with Figure 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941002422 A
(19) INDIA
(22) Date of filing of Application :21/01/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : MICROBICIDAL SURFACES

(51) International classification :A61M1/0C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Carenow Medical Pvt Ltd
(32) Priority Date :NA Address of Applicant :3/ 273, Neelambur Road,
(33) Nameof priority country :NA Muthugoundenpudur, Coimbatore, Tamil Nadu 641406. Tam
(86) International Application No :NA Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Michael Bastiao Rodrigues
(61) Patent of Addition to Application Number ‘NA 2)Anand Venkatachalam
Filing Date ‘NA 3)Rajkumar Thangaraj
(62) Divisional to Application Number ‘NA 4)Siddhamalai Gounder Krishnasamy Vivekananda
Filing Date ‘NA 5)Sundaravadivelu Vasanth Kumar
(57) Abstract :

Hospital acquired infections are a huge burden on the patients and the healthcare industry. Infectioadifralndevices like
catheters or that are spreadtbg contaminated surfaceshandling gloves that are acting as Fomites are a leading cause of de
among patients. In general, medical devices are packed very clean and sterilised before use ad@weneas the packet is open
and put to use, the device itself starts accumulating infection due to its very nature of useFikelthe y Es cat het e
cannula or the urine bags or the examination and operation gloves or even the sutures. There is a very strong needlavioee|
sterile for a long period of time during its usage so that the microbial load is natrboiitduring its use or even after discarding i
Some of the solutions that exist at present have depleting active ingredient that keeps on losing efficacy over tinpedostopg
completely after the effective concentration is reduced beyond mnnimhibitory concentration due to its consumption in usage
Current invention teaches methods to make the surfaces sterile by non eluting snethtwat the surfacd medical
deviceretainsmicrobicidal activity for a longperiod of time, and also stigdthe efficacy of the method in different cases. In cert:
cases, there is a need of tackling infections around the area of skin contact like the catheter especially when tliledaeisterial
seeping through the skin. Certain biofilm inhibiting conattions are needed in such crucial areas. In such cases judicious
combination of eluting and non eluting microbicidal is needed. The eluting component here is not performing the function o
preservative of device and hence the effective concentration elutireg component can be kept far lower to have less cell toxic
This would mean some of the highly active eluting components which are not finding use at present due to the cellrtdiiditys
use on account of its lower effective usage quantiertain biofilm inhibiting combinations are needed in such crucial areas Cu
invention teaches method and studies products that are made as per the stated principal and measures the efficadiffefemnéer
cases.
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(22) Date of filing of Application :29/10/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : A HERBAL COFFEE BEVERAGE FOR BRAIN COGNVH ENHANCER

. e :A61B|(71)Name of Applicant :

(51) International classification 5/16 1)Payopa healthcare (OPC) Private Limited
(31) Priority Document No :NA Address of Applicant :10/28Naidu layout, 2nd Main,
(32) Priority Date :NA |Arehalli, Uttarahalli, Bangalore, Karnataka, India, F380061
(33) Name of priority country :NA |Karnataka India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Dileep Kumar PS
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT OF THE INVENTION TITLE: A HERBAL COFFEE BEVERAGE FOR BRAIN COGNITIVE ENHANCERe
present invention relates to a herbal coffee beverage for brain cognitive enhancer composition containing coffee pawder, B
(bacopa monniera) extract, the cocoa extract, the cardamom extract and Natural sugarcane extract Spray Dried Povimdgr. T
coffee beverage composition promotes sustained cognitive performance and facilitates for improving cognitive perforhganct
brain. FIG.1
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(43) Publication Date :
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(54) Title of the invention : A SCISSORSEEDLE SYSTEM FOR INTRACAVITARY HYDRO-DISSECTION AND EXCISION
OF TISSUES

(51) (71)Name of Applicant
Internationa:A61B0017320000,A61B0017000000,A61B0017320100,A61B0017321100,A61B0017+:
classification 1)HAMEED,
(31) Priority Belthangady Monu
Document :NA Zeeshan
No Address of
(32) Priority_NA Applicant :Flat 904A
Date ' Block, Sankhya Height
(33) Name Ananthnagar, Manipal,
of priority  :NA Karnataka, India.
country Karnataka India
(86) (72)Name of Inventor :
Internationa 1)HAMEED,
Application :NA Belthangady Monu
No ‘NA Zeeshan

Filing 2)NAIK, Nithesh
Date 3)SHAH, Milap
(87) 4)FAIZI, Shaweez
Internationa. NA 5)BEARY, Rahil
Publication * Hussein
No 6)SHAGRITHAYA,
(61) Patent Rahul
of Addition
to
Application mﬁ
Number

Filing
Date
(62)
Divisional to
Application :NA
Number ‘NA

Filing
Date
(57) Abstract :

A surgical instrument having a scissoedle combination 100 is disclosed, having a pair of blades 102 pivotally coupled to €
other to form a scissors 104, and a needle 106 spaced away from the scissors 104 and configpatesl flaid. Only a portion of a
inner edge located at a distal end 150 of the blades 102 has a sharp cutting edge made of a conducting material, ngtbfréma:
inner edge of the blades being blunt and-nonducting. At least a portion of tikades towards the distal end of the instrument i
curved to adapt the scissors 104 to inner wall of cavity of an organ. The needle 106 is configured for translatory momgraent
longitudinal axis to facilitate insertion in tissues for hydro dissedi&fore scissors 104 is used for excision of tissues. Limited I
of cutting edge avoids accidental perforation of bladder.
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(54) Title of the invention : SELF KNOTTING SUTURING INSTRUMENT

(51)

Internationa:A61B0017040000,A61B0017062000,A61B0017064000,G03F0007200000,A6980000 |:

classificatiot

(31) Priority
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Filing
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1)VIVEK HARIHAR
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Layout, 2nd Cross,
Shivamogga, Shimoga,
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(72)Name of Inventor :

1)VIVEK HARIHAR

(57) Abstract :

An aspect of the present disclosure provides a suturing instrument comprising: a plurality of hollow tubes; at leadtihgarstis
coupled to first end of the plurality of hollow tubes, the at least two stitching arms capable of moving between antapeargbai
closed position, wherein in the open position the at least two stitching arms are away from each other, aludéual thesition the ¢
least two arms are closer to each other; a needle coupled to at least one of the at least two stitching arms, wherisitoasedur
through the needle to enable suturing when the both arms are moved to the closed positibandledcamprising at least two
members coupled to a second end of the plurality of hollow tubes such that first member of the at least two membesdis fixe
second member is movably coupled to the first member, wherein when the at least two mesddeserathe at least two stitching
arms are in closed position, and when the at least two handles are moved away the at least two arms move from théahotse:

the open position.
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(54) Title of the invention : MPFINDER : MEDICAL PROBLEMS FINDER AND NOTIFICATION USING DEEP LEARNING
TECHNIQUE
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Date ’ 3)Dr.K.GUNASEKARAN
(33) Name 4)Dr. K. RADHIKA
of priority :NA 5)Dr .J. KARTHIKEYAN
country 6)Dr. J. PREETHA
(86) (72)Name of Inventor :
Internationa 1)Dr. N. SUTHANTHIRA VANITHA
Application :NA 2)Dr. P. SURESH
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Internationa
Publication NA
No
(61) Patent
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Application mﬁ
Number
Filing
Date
(62)
Divisional tc
Application :NA
Number  :NA
Filing
Date
(57) Abstract :

MP- Finder :MEDICAL PROBLEMS FINDER AND NOTIFICATION USING DEEPEARNING TECHNIQUE ABSTRACT The invention MA-inder Systems
and methods for processing electronic imaging data obtained from medical imaging procedures are disclosed herein. Soeretenetstdi to data processing
mechanisms for medical imaging aridghostic workflows involving the use of machine learning techniques such as deep learning, artificial neural networks
related algorithms that perform machine recognition of specific features and conditions in imaging data. In an exampéarandemodel is selected for automat
image recognition of a particular medical condition on image data, and applied to the image data to recognize chavatieristicttcular medical condition. Base
on the characteristics recognized by the autoniatade recognition on the image data, an electronic workflow for performing a diagnostic evaluation of the n
imaging study may be modified, updated, or prioritized.
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(51) (71)Name of Applicant :
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(61) Patent
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Application mﬁ
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Filing
Date
(62)
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Application :NA
Number  :NA
Filing
Date
(57) Abstract :

Foot prosthetic device assembled from lattice structural elements for enhanced mechanical properties [0021] The pt&sent i
provides a foot prosthetic device (100) assembled by employing one or more lattice structural elements (101). The foot pro:
device (100) comprises one or more lattice structural elements (101) packed closely together and arranged such tleatialani
lattice structure is formed. The foot prosthetic device (100) also comprises of lattice structural elements (101) thehllye ve
oriented and are made from a resilient plastic to provide enhanced mechanical properties. The foot prosthétio@jdwasean
inverted ¥ profile to provide proper gait pattern for the user with the heel region of the foot prosthetic device (1@dhiekar as
compared to the rest of the foot prosthetic device (100) to further enhance balance and suppaeof(fFigure 1)
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(72)Name of Inventor :
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(57) Abstract :

The present invention disclosesraroation ash based planting system. The invention further discloses an ash neutralization «
composition to aid plant growth in a cremation ash based planting system. The planting systemfigttateectures with an ash f
container [105] a the base, the ash neutralization disc [102] placed on top of the ash [104] in the ash filled container [105] a
fill container [108] placed on top of the ash neutralization disc [102]. The containers and disc are biodegradableettralash n
disc is made in doughnut shape and neutralizes the pH of the ash, on contact with water which is converted to nutaiesm mat
blending with the soil fill. FIGURE 3.
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(57) Abstract :

Hygiene is the mantra for maintaining a healthy society. The problem of the invention devised an intelligent dust toi baseplsensors. The
existing smart bins are aldy available in the literature, detects only the filled dustbins. Whereas, in our device, the basic idea is that it no
detects the filled dust bins and send the messages to the housekeeping supervisor to clean them but also alerteshaisauthoyitiquid item
that causes the dust bin to become wet. In the proposed work, the CC3200 launchpad will be programmed in such a saysthrahkbrs the
supervisor when the garbage reaches the threshold level in the dust bin. The humidityskhsoastivated to detect any liquid surrounding th
dust bin. The proposed smart dust bin not only ensures periodical disposal of the waste but also helps us to keepdingsshygienic.
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(57) Abstract :

The invention comprises hardware which is designed in such a way that the device is resistaptréorhaad dust. A camera (2) and a raspber
(1) are covered using a specially designed outer cover and the dust formed often on the camera glass is cleaned 3l wgjmgy @stomatically
An alarm (3) unit is also incorporated to alert thenitgi In this autonomous wildlife monitoring system, the camera (2) connected with the

Raspberry Pi (1) is used for the detection of an animal with the help oftapred model.
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(57) Abstract :

Abstract: The present invention generally related to LPG gas level indicator whidieteahand indicate when the gas inside

cylinder level range around 15 to 20% as well it also hold & carries the cylinder.
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(57) Abstract :

The themal management system comprises of, the external aluminium casirig frame (lj, the battery cell (2), thesoano
porous.membrane (3) in pluralrty, a battery (4) and a' tube pathway. for heated coolant (5), wherein, the external ahgimgiurn
frame (1)which is thermally attached to the battery cell (2), inside the casing the cubo™ dal space is divided.into three charn
Th&top and bottom charnbers comprises of the raelso.porous membrane (3) inside with a spac™ between th membrane an
externalaluminium ‘casing frame (1). wherein, the valves support of coolant t® flow on the right direction and time a tube pai
heated coolant (5).and the vapour to.passthrough the tube. The overaHoperatioh of cooling . and heating of a battega¢é) te
throughout the operations as on wheri it is reqYired.
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(57) Abstract :

Explicit highlights of Wireless Sensor Networks (WSNSs) like the open availability to hubs, or the simple discerniblextigsraérchanges, leac
to serious security challenges. The utilization of customary security plots on sensor hubs is constrained because ofttlcalcal#tion ability,
low-control accessibility, and the inalienable low information rate. So as to keep away from conditidoargained dimension of security, a W
hub with a micrecontroller and a Field Programmable Gate Array (FPGA) is utilized along this invention to actualize a best in class atrang
dependent on ECC (Elliptic Curve Cryptography). The proposed framasvioriended to learn at each dimension, parameters that impact exe
Along these lines, the assessment stage is portrayed so as to give information on anticipated execution lastly thevplstigatign demonstrate
the confinement as far as orgzed calculation.
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(57) Abstract :

ABSTRACT A DEVICE FOR ASSISTING AND GUIDING A VISUALLY IMPAIRED PERSON The present disclosure relate
the field of devices for assisting a visually disabled person. The device (100) is capable of navigatind pezduin to a desired
location and in climbing stairs. The device (100) comprises a frame (120), a cane (140), a handle (160), a contro) arstficsb’
(167), a plurality of wheels, a plurality of electric motors (not shown in figures), and ayl{aft&). The switch (167) helps the blir
person to control the speed, direction, and other operations of the device (100). The device (100) also includes aibackliasfa
addon feature that facilitates a tweay interaction between the device Q)@nd the user. The use of the device (100) of the pre
disclosure avoids collision of the visually disabled person with any obstacle and empowers the person to overcomey his vist
disability.
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ABSTRACT PREFABRICATED FENCING POST EMBEDDED WITH COCONUT SHELL PARTICEEhe present disclosure
relates to construction of fences and more particularly discloses a prefabricated coconut shell concrete fencing féncing (10
Reinforcements (40) are disposed substantially centrally in the mould (10) to provide support fol agpogtonut shell concrete
(30) comprises crushed coconut shell particles having particle size ranging from 3 mm to 12.5 mm, filler materials biewkit) r
The coconut shell concrete (30) is stuffed in the in side of mould (20) of the mould (&Qrefabricated fencing post embedded
with coconut shell particles (100) of the present disclosure facilitates reuse of natural waste materials thereby destasdsing
production of fencing solutions, while providing a smart alternative to conventiwatatials.
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(57) Abstract :

The kite power is an efficient method to produce electricity compared to the other methods at present. The kite poweaheonv
wind energy to electricity. Thetie power uses two paragliding kites to produce the electricity. Tethers are wounded on the tu
shaft of the generator, the two free ends of the tethers on the turbine are connected to the kites which will be adrbaasewilh

pull the tethers wich in turn rotates the turbine of the generator. Each kite works flies in opposite direction {both horizontally
vertically). The kites trajectory will be controlled by an onboard robotic part which'll pull the control lines of thé& lkéddgte will be

controlled by the ground station which is fully autonomous.
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(57) Abstract :

This inventon is related to the design of a Venturi model as an air inlet system for use in formula racing cars. The Venturis’
as a restrictor and the role of the restrictor is to regulate the output power and air mass flow to enhance engine @aribitmanc
efficiency. The permissible mass flow rate in the manifold would be achievable by increasing the pressure drop thronglrithe
pipe. Based on the converging and diverging nozzle angles of the Venturi pipe, a detailed theoretical calculaitntdbair mass
flow profile and pressure performance is obtained. Using the Computational Fluid Analysis (CFD) in ANSYS software, the
pressure drop for the Venturi is obtained. The optimal design that provides a better mass flow rate (Ot@ThHegésgine with

minimum pressure drops (1.62 Bar) is achieved at 12 and 6 degrees of the converging and diverging nozzle angles respec

No. of Pages : 1No. of Claims : «

The Patent Office Journal No. 07/2020 Dated 14/02/2020 8596



(12) PATENT APPLICATION PUBLICATION (21) Application No.202041003@ A
(19) INDIA
(22) Date of filing of Application :05/02/2020 (43) Publication Date : 14/02/2020

(54) Title of the invention : WIRELESS PEEL TESTING INSTRUMENT FOR UNDERGROUND BURIED GAS PIPES AS P
DIN 36070 METHOD II IN THE INDUSTRIAL HARSH ENVIFONMENT.

(51) (71)Name of Applicant :

Internationa:B32B0027080000,G01N0003060000,F16L0058100000,G01N0019040000,GO1NO00:| 1)SRINAGESH MAGANTY

classificatiol Address of Applicant :PACE Institute of Technoloc

(31) Priority & Sciences, N.Fb, Near Valluramma Temple, VALLUF

Document :NA (P.O.)., ONGOLE 523 272. A.P, India. Andhra Prade

No India

(32) Priority..\ 2)M. SREENIVASAN

Date ’ (72)Name of Inventor :

(33) Name 1)SRINAGESH MAGANTY

of priority :NA 2)M. SREENIVASAN

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication

No

(61) Patent

of Addition

to .

Application mﬁ

Number
Filing

Date

(62)

Divisional tc

Application :NA

Number  :NA
Filing

Date

NA

(57) Abstract :

Gas transport through underground buried pipes is a very effective and low cost solution for sending the gas from loerepoicn@eamless MS pipes are the
essential medium to convey the gas from origin to destination. Tho&gbipés are having good mechanical properties to with stand gas pressure but are proi
corrosion when buried under the ground. Hence a protective coating by using Poly propylene) PP or poly ethylene-I@E) onltihe outer side of the MS pipe i
recommended. DIN 36070 provides the standard of the coating and Method Il provided by DIN 36070 specifies the procetheebtmtestrength of the PP/PE
coat applied on the pipe. The MS gas carrying pipes are coated with 3 layers of PP/PE coatislfayered by Fusion Bonded Epoxy which will provide protecti
against corrosion and is fusion bonded with blasted steel surface. Layer 2 is a copolymer adhesive having excellebboldémitalinner layer and top layer of t
polyethylene. Layer & the Poly ethylene (PE) which is not bio degradable and provides protection against any physical damage of the piyeeatizcting
application of the PP/PE coat is subjected to the bond strength test at three points viz., lead end middiechofittel @pe. The bond test is carried out by pullir
the PP/PE layer by an electric motor with constant speed/rate. The peel of the layer is connected to a force transderedaatidhe other end of the transducer
attached to the electric motdrhe early method of sensing the signal and recording the tension (bond strength) is done by a single pen strip eharhictond
record the value of the tension on the graph chart. The disadvantage of this method is that the chart proVédeara sioyy for each pipe and requires human
interaction to properly arrange the chart and interpolate the output. Storage of the hard copy is another problem.letgram@@mstrumentation has been
developed with computer interface and dedicatéivaoe package to record the force signal from the transducer and provide a holistic soft and hard copy of 1
graphs. The soft copies can be digitally stored and sent to the end user through email or any other digital methodspgs ahssfarrangeent is far superior to thi
earlier strip chart instrumentation. But in this both methods the cable ( a six core multistrand Teflon cable) fromgedordg physically connected to the recol
device. As the pipe length is around 9 to 14 metresstl@®metres of the cable length is required for this arrangement and the force transducer is supposed
from one end to other proper arrangement has to be done to protect the cable from cuts and damages.
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(57) Abstract :

The oncrete panels sandwiched together with reactive powder are connected by the mechanical technique is proposed in
invention. Investigation of three variables is performed with the panel of concrete slab of reactive powder which inetugandht
that are sandwiched and one solid panel. The variables that are investigated are the slab type, steel connector lagauottzerdt
slabs. Testing of the slabs is done by the two point load which is supported simply. Analysis of the experimentsideselts/ the
non linear type finite element analysis for verifying the results. The decrease in deflection is due to the increasainapadity o
the sandwich panels comparable to the solid panels. The increase in deflection is due to tbe iddbeelbad capacity of the

sandwich panels comparable to the solid panels. Improvement in the structural behavior is by the usage of sandwiclapiagel

the solid panels.
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(57) Abstract :

Abstract The modern world faces the traffic congestion as the major sustenancepiditddraffic congestion consumes the fuel
time without any reason. The major cities now emerging with innovative solutions and infrastructural projects to improve the
vehicular flow. The economic growth of the city depends upon the transport accationalailable. The vehicles have to be be
enrooted to reach the destination with optimal travel time and without traffic delay. The system proposed here witlageriadhi
vehicles and the wireless sensor network to transmit the vehicle mofangnation to the traffic control centre to best sort the tra
flow. The wirelessly transmitted vehicle approaching information helps the traffic control centres to find the road gsageyfiamn
divert the vehicle with the optimal path to avoid costgm.
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(57) Abstract :
Systems security provides a \&tyi of Systems, both open and private, which utilizes in regular employments directing connet
and exchanges amongst organizations, government sectrer:
which might be accessible for e e . PCEs security is involved with associ

invention we likewise contemplated cryptography alongside its standards. We depict useful and exceptionally proficterhats
enable aggresseto take cryptographic mystery keys and fashion confirmation tokens to get to touchy data. The assaults co
unscrambling prophets, unauthenticated encryptions, and the recycle of keys for various encryption purposes.
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(57) Abstract :

In reinforced concrete members, the externally applied load is carried/transferred safely to the support by the coiopasittes
and concrete. The composite action results in development of stress at the interface betwekcdnarete. The stress al the
interface is shear stress and it is conventionally called as bond stress. Force transfer at the interface is initiedliyéypaddt
between steel and concrete. After failure of adhesion, force transfer takes placedwydrid bearing between steel and concrete
improve bond, plain bars are provided with ribs. AH these resistance/actions at the interface between steel and coghrete th
adhesion, friction, bearing, and anchoring is conventionally called as bonfbriReg bar must extend to a distance Ld beyond ¢
section at which it is required to develop required force. This development length is otherwise viewed as anchoragedeoigthe
is provided also by hooks or bends or anchor heads. New methochafrage is invented in which the end of reinforcement bar
bent into a spiral and is used as anchor. This type of spiral anchorage simultaneously provides both bearing and boad resit
required for effective transfer of loads to the supports.
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(57) Abstract :

Present invention is related to a system for-tisa¢ monitoring of compressed gas artificial lift. The objectivéhefpresent invention to solve
problems and adequacies in the prior art related tetirralmonitoring of compressed gas artificial lift. The system forties monitoring of
natural gas artificial lift comprises an artificial lift module, a urdeyund monitoring module and a central unit.
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(57) Abstract :

Virtualization technologies deliver the resources for computation for public infrastructurefamrthef service clouds namely Rackspace, Amaz
and GoGrid. Multiple virtual machines that can operate independently are allowed by these technologies for residintatiothaepparently on
the same host physically. Applications that are scaled dga#ynruns on clouds leading to unpredictable variable results due to the interferel
the performance affecting the associated virtual machine-iocadion. Appropriate policies of scaling are determined in the environment of ni
stationary & dynana property being notrivial. The ability of scaling the resources on demand is the important advantage possessed by th
of the proposed invention compared to the conventional counterparts of hosting. But this creates a problem aboutdhefaiésmatice that
should be included or deducted with the performance underlying the resource is constant flux. Temporal differencefis &gplidag of the
reinforcement algorithm termed as Q learning with the policies of optimal scale to be detkermin
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(57) Abstract :

The present invention relates to a temperature indicator for monitoring the actual temperature of a substance or eniguatisne
utilizing the Curie temperature of a magnetic material. Further the present inverdies tela method of working of the
thermomagnetic temperature indicator. The thermomagnetic temperature indicator [L00] comprises of a cylindrical tulj&djou
with a sensing element [20] of predetermined Curie temperature, a heat exchange metasfabtb0] with a base, one or more
permanent magnets [30] and a spring [40]. Advantageously the present invention relates to a cost effective visual temperai
indicator such that it does not require any power source or expensive materials farciagidetb FIGURE 1.

No. of Pages : ZNo. of Claims : 1

The Patent Office Journal No. 07/2020 Dated 14/02/2020

8604



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :07/02/2020

(21) Application
N0.202041005450 A

(43) Publication Date
14/02/2020

(54) Title of the inention : VEHICLE ROUTING METHOD USING NETWORKED ROADSIDE UNITS WITH INTERNET OF

THINGS (I0TS)

(51)

Internationa:H04W0084180000,G01C0021340000,G06Q0030060000,H04B0005000000,H04\W004¢

classificatiol
(31) Priority
Document :NA
No

(32) Priority
Date -NA

(72)Name of
Applicant :

1)Dr. Rizwan Patan

Address of

Applicant :Assistant
Professor,Departmen
of Computer Science
and Engineering,

(33) Name Velagapudi
of priority  :NA Ramakrishna
country Siddhartha
(86) Engineering College,
Internationa Vijayawada- 520 007,
Application :NA Andhra Pradesh,
No ‘NA INDIA. Andhra
Filing Pradesh India
Date 2)Dr. Nithya Rekha
(87) Sivakumar
Internationa, NA 3)Amin Salih
Publication * Mohammed
No 4)Dr. Ramesh
(61) Patent Sekaran
of Addition (72)Name of Inventor
to ‘NA :
Application :NA 1)Dr. Rizwan Patan
Number ° 2)Dr. Nithya Rekha
Filing Sivakumar
Date 3)Amin Salih
(62) Mohammed
Divisional to 4)Dr. Ramesh
Application :NA Sekaan
Number  :NA
Filing
Date
(57) Abstract :

Present invention is related to a vehicle routing method using networked roadside units with internet of things (lobEctiveeas
the present invention to solve problems and adequacies in the prior art related to veligjewettod in vehicle ad Hoc network.
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(57) Abstract :

Copper coated steel fibers reinforced LM13 aluminium alloy composites have been prepared using stir casting processtsExpegiineen
designed using response surface methodology (RSM) by varying wt% of reinforcem#&f),(6tirer speed (350 800 rpm) and pouring
temperature (700 800 °C). Microstructure, tensile strength and fracture surface of composites have been investigaseaf. vanglyse,
significance test and confirmation tests have been performed and regresdiefs mwe been developed to predict the tensile strength of
composites. Response surface plots reveal that tensile strength of composites increases with increasing wt% of cogipet fibated
reinforcement up to 6 wt%. Further increase in wi% ofl $ileers decreases the tensile strength of composites. However tensile strength of
composites increases with increasing stirrer speed due to the uniform and homogeneous dispersion of steel fibersptirmatrigtiOcast proce
parameters for obtaingnhigher tensile strength are found to be 5.9 wt% of reinforcement, 753 °C pouring temperature and stirrer speed of
Fracture mechanism is dominated by steel fibers pull out in composites with higher wt% of reinforcement and dimplesedéraheesurface of
composites contains lower levels of wt% of reinforcement.
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(57) Abstract :

The textile industry is the second largest industry to generate the employment of the skilled and unskilled employees. The
development of tis industry creates more employability around 4.5cr peoples who working in the industry. Henceforth, the n
automation in the textile industry is highly required. This invention is intended to provide solution to make low caoapind si
mechanism erded T-shirt folding and packing machine. This machine is designed in a way such that each folding part is co
to the individual motor. The micro controller is used to control entire machine. Covering and shieling is done during packing
operation. Tis machine ultimately provides solution to complete folding and packing process.
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(57) Abstract :

Farming a land becomes very tough process due to water scarcity, power unavailability and deficiency in man power.docesampgif the
farmers use large land for farming purpose with variety of crops. It has been very tough to know the condition of eafradargeragriculture
land. However, crop production rate from the corner portion of large land always been less coonpiéaedportion of the land due to inadequa
water supply during irrigation and less availability of soil minerals. The IoT integrated solar based irrigation systesrh@gisarop yield even
from corner portion of land by providing good water suppigt enonitoring crop health around clock. This novel system continuously monitor:
crop health, soil condition and generates information which could be stored in a cloud and retrieved any time from Thescéooalt irrigation
system constructed thrgh the support of different sensors including soil moisture sensor, humidity sensor, and temperature sensor along
nitrogen, phosphorus and potassium measuring units. The solar grid acts best section in this system which providedytmentiggpcuits in
this irrigation system.
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(57) Abstract :

This idea presents a complete health monitoring device for a pregnant woman. The device can able to capture bloodseesstaefetal
movenent and heart rate based on WIFbiailt microcontroller CC3200. Also the device has been designed to measure and monitor the
haemoglobin content, blood sugar rate, thyroid level, calcium content, vitamin D3 for a pregnant woman and fetal. Witbftled hthe propose
system can able to collect and transfer the information to the doctor at the earliest. The device is compact and wehyetdec&o easily analy.
the health condition of mother and fetal continuously. Whenever we required preitaul it is easy to retrieve it because of the usage of 1oT.
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(57) Abstract :

An surgical instrument is disclosed. The instrument includes a handle configured to move between an open positionagnd a
position; at least one clamping structure coupled to the handle. The atrleasamping structure includes a first set of pushing

members operatively coupled to the handle. The movement of the handle from open position to the closed positionHacilitat:
movement of pushing members into longitudinal direction. The at leastlamping structure includes a set of constrictors coup
the set of the pushing members such that movement of the set of the pushing members enables movement of the set®f cc
from a designed position in which the set of constrictors aréiguosd away from each other and to a contracted position in whic
set of constrictors are positioned closed to each other.
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(57) Abstract :

Reconstruction is based on derivatives of the kinematige. The present work gives a simple and robust approach towards the authenticatiamedagignature
using single derived feature. The velocity is the simplest and robust feature used to start up the reconstruction @roeermrTdf stages ofaenstruction process
depends on the structural complexity of the signature sample. Shape characteristics are unique for every signaturgpidaeiwes for reconstruction are
physiological and psychological models of human movement production. Thdsésmiffer from each other depending on characteristics such as representati
schemes, neurophysiologic point of view to estimate the angular parameters, visuality, constraint on shape, extrazédiQroptitraiction consistency evaluation
method angharameter variability restriction. In this current work, psychological model is considered, in which the angular parentiteesiaising velocity proles
generated from efine signature data. Kinematic properties necessary to perform a joint anggéoimapbeys an elliptic form. Signature codes are produced for |
authentication system with no learning or movement memory. Stroke timing is considered as the crucial factor in deterrimajeidry shape. Stroke timing
introduces the constrainh the shape because it is an unbounded function. General structure of the contour curvature is elliptical. The vebmgty fdethe parts
with small curvature and increases for the parts of large curvature thus forming elliptical shape. Hdtortraj the hand is a circle or a combination of circles, tl
the horizontal and vertical components of the movement are functions of equal frequency and amplitude. Two genuineesigeates are comparable with
reference to alignment of time. THgnamic structural statistical model described by rudtiable probability distribution functions are used to compare the vari.
of each characteristic point of test signature and reference signature sequences. The computation of best ordemi&tfiudyrior a reference template of a subj
is considered. The deviation of response data and t to the response data at each predictor value denote the restteaalmdaeh &aking the clue from there, the
higher order derivatives of velocifgature are considered to reconstruct different parts of the reference template sample. The major portion of signaee witl
order polynomial tting and simple pole structure is reconstructed using velocity feature. Signatures with higher ordeiapitiggand complex pole structure
require higher order derivatives of velocity. Each derivative better represents a portion of reconstruction.
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(22) Date of filing of Application :10/02/2020 (43) Publication Date :
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(54) Title of the invention : A SANITARY NAPKIN DISPENSER
(51) (71)Name of Applicant
Internationa:A47K0010420000,A47K0010360000,G07D0001000000,A61F882800,A47K00104400(|:
classificatiol 1)Dr.Y.Thiagarajan
(31) Priority Address of
Document :NA Applicant :Assistant
No Professor, Department
(32) Priority_NA of Electrical and
Date ' Electronics Engina@ng
(33) Name (EEE), Sri
of priority  :NA Venkateshwaraa colley
country of Engineering and
(86) Technology Ariyur
Internationa Puducherry605010,
Application :NA India Pondicherry Indie
No ‘NA (72)Name of Inventor :

Filing 1)Dr.Y.Thiagarajan
Date 2)Dr.V.Hemamalini
(87) 3)Gabriel G. de
Internationa, NA Oliveira
Publication 4)Dr .S.Siva Shankal
No S
(61) Patent
of Addition
to
Application Hﬁ
Number

Filing
Date
(62)
Divisional to
Application :NA
Number  :NA

Filing
Date
(57) Abstract

The invention relates to a sanitary napkin dispenser. More particularly, the invention relates to a sanitary napkin disjpériser
capable of informing concerned authorities if the dispenser is vacant. The sanitary napkin dispenser functioosiwisedrapped
into the dispenser, said dispenser comprises of an IR sensor for detecting dropping of coin into the dispenser. A poearidd
a battery or solar power source. The power source can also be an AC electric power source. A me@ispravg coil which allow
the sanitary napkin for passing the sanitary napkin out from the dispenser. The spring coil is rotated by the motofayhen a re¢
switches on the motor. A microcontroller directs the movement of the motor to dispense thg sapkar. The microcontroller
keeps track of the available napkins in the machine and if the count gets lowered the IR sensor activates the GSM setide
signal via SMS to the authority for refilling the napkins.
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(22) Date of filing of Application :10/02/2020

(21) Application
N0.202041005632 A

(43) Publication Date : 14/02/202

(54) Title of the invention : FMLPREDICTION: FITNESS PREDICTION USING MACHIE LEARNING

(51)

Internationa:GO6N0020000000,G06K0009620000,G06N0005020000,GO6N0005040000,GO6NO00:

classificatiol

(31) Priority

Document :NA

No

(32) Priority .

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent

of Addition

to

Application “2

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

(71)Name of Applicant :
1)B.H.KRISHNAMOHAN
Address of Applicant :DEPT. OF
INFORMATION TECHNOLOGY, R.
V.R &J. C. COLLEGE OF
ENGINEERING,
CHOWDAVARAM, GUNTUR, AP-
522019, INDIA Andhra Pradesh Ind
2)P.NAGA MALLESWARA RAO
(ASSISTANT PROFESSOR)
3)DR. M. DURAIRAJ
4)DR. JAYA RAMA
KRISHNAIAH V. VEMULA
(72)Name of Inventor :
1)B.H.KRISHNAMOHAN
2)P.NAGA MALLESWARA RAO
(ASSISTANT PROFESSOR)
3)DR. M. DURAIRAJ
4)DR. JAYA RAMA
KRISHNAIAH V. VEMULA

(57) Abstract :

FML- Prediction: fithess prediction using machine learrABS TRACT The invention FMLPrediction A method for using machine learning to
solve problems having either a +positivesult (the event occurred) or-aegative result (the event did not occur), in which the probability of ¢
positive result is very o and the consequences of the positive result are significant. Training data is obtained and a other set , subsatisf 1
distilled for application to a machine learning system. The training data includes some records corresponding to thesudsiiome nearest

neighbors from the records corresponding to the negative result, and some other records corresponding to the nedetirenasitte learning
system uses a eavolution approach to obtain a rule set for predicting results aftember of cycles. The FMLPrediction uses a fithess functiol
derived for use with the type of problem, such as a fithess function based on the sensitivity and positive predictivih@alues The rules are

validated using the entire set of traigidata.
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(19) INDIA
(22) Date of filing of Application :10/02/2020 (43) Publication Date : 14/02/2020

(54) Title of the invention : INNDIAN WOMAN INTELLIGENT SAFETY DEVICE USING MACHINE LEARNING

(51) (71)Name of Applicant :
Internationa:G08B0025010000,G08B0021020000,G06F0003010000,G08B0021040000,A61H002!| 1)DR.THULASI BIKKU
classificatiot Address of Applicant
(31) Priority : VI GNANES NI RULA
Document :NA OF TECHNOLOGY AND SCIENCE
No FOR WOMEN, GUNTUR, A.P
(32) Priority_NA 522009, INDIA. PAN NO
Date ’ AQDPB9713C Andhra Pradesh Indi:
(33) Name 2)MR. VENKATA
of priority :NA SURYANARAYANA TINNALUR |
country 3)DR.PANKAJ KUMAR
(86) SRIVASTAVA
Internationa 4)DR.N.SIVAKUMAR
Application :NA 5)PROF. NATUKULA SAINATH
No ‘NA 6)DR.RAJARAJESWARI

Filing (72)Name of Inventor :
Date 1)DR.THULASI BIKKU
(87) 2)MR. VENKATA
Internationa, SURYANARAYANA TINNALURI
Publication - 3)DR.PANKAJ KUMAR
No SRIVASTAVA
(61) Patent 4)DR.N.SIVAKUMAR
of Addition 5)PROF. NATUKULA SAINATH
to ‘NA 6)DR.RAJARAJESWARI
Application :NA
Number °

Filing
Date
(62)
Divisional ta
Application :NA
Number  :NA

Filing
Date

(57) Abstract :

IN INDIAN WOMAN INTELLIGENT SAFETY DEVICE USING MACHINE LEARNING ABSTRACT My invention IN INDIAN WOMAN
INTELLIGENT SAFETY DEVICE USING MACHINE LEARNINGs is full relates to a wearable accessory ciitty housing, advanced vibratio
generation means for producing a slow vibration, the vibration generation means housed within the car, office, classtmogmgang film room,
housing, at least one switch for allowing a user of the wearable acctssanse activation of the vibration generation means, the switch hou
within the housing, a module for communicating with at least one handheld device using a communication protocol, anradgenzaaturing
device including a microphone for receigiaudio and video signals at the wearable accessory, a USB port for charging the wearable acces
multiple-bit microprocessor is configured and coupled for controlling functions of the wearable accessory, the pree define nsordprosed
within the housing and a global storage means for storing data representative of the signals, the storage means coupled aptbdbesmicsr
any other in built hidden device.
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(43) Publication Date :
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(54) Title of the invention : MAXIMUM POWER POINT TRACKING (MPPT) AND DROOP INTEGRATED PHOTOVOLTAIC
CONTROLLER AND METHOD THEREOF

(51)
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classificatiol

(31) Priority

Document :NA

No
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Application :NA
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Filing
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(87)
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Application mﬁ

Number )
Filing

Date

(62)
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Application :NA
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Filing
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NA

(71)Name of Applicant

1)NATIONAL
INSTITUTE OF
TECHNOLOGY
PUDUCHERRY

Address of Applican

:Thiruvettakudy,
Karaikal, Puducherry
Pondicherry India
(72)Name of Inventor :

1)DR. K.
CHANDRASEKARAN

2)S. SANKAR

(57) Abstract :

The present invention relates to DC micro grids for phaitaic sources. The present invention relates to a maximum power po
tracking (MPPT) droop integrated photovoltaic controller. The maximum power point tracking (MPPT) droop integrated pico
controller in a DC grid, comprises of a photovoltaic JPvodule, a boost convertor and an output filter capacitor. Further the pi
invention relates to a method of working of the maximum power point tracking (MPPT) droop integrated controller. Advdnta
the present invention relates to a controllerchteliminates the need to switch between MPPT and droop mode, as in convent
methods, greatly reducing the complexity. Further, during unequal shading condition between the multiple PV sourcess¢he
integrated controller effectively shares ffver and operates the PV sources to deliver the available power to the DC bus. T}
total efficiency of the system is increased which enhance the cost benefits. Figure 1.
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(22) Date of filing of Application :09/02/2020

(21) Application
N0.202044005616 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : WORK FLOW MANAGER FOR SMART PHONES/TABLETS/SMART DEVICES(ALEXA/GOOC

HOME/ETC.,)

(51)

Internationa:G06Q0010060000,G06Q0010100000,G06F0003048400,G06F0021410000,G06Q001|:

classificatiol

(31) Priority

Document

No

(32) Priority

Date :12/12/2019

(33) Name

of priority

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application mﬁ

Number
Filing

Date
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Application :NA
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Filing

Date
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NA
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1)Poonkurdran

Subramaniyan
Address of Applicar

:90,6th Cross Road,
Ambedkar Nagar,
Whitefield, Bangalore,
Karnataka 560066
India. Karnataka India
(72)Name of Inventor :

1)Poonkundran
Subramaniyan

(57) Abstract :

The Work Flow Manager is an applitat which provides a platform for the ender of mobile/any computing device to connect,
configure and automate different services provided by multiple App/service providers for achieving a task/work flow.uEke er
after setting up the workflow canm(also triggered automatically based on a event) the workflow multiple times and get the

notification of the status of the workflow ran with details with least user intervention.

No. of Pages : No. of Claims : ~

The Patent Office Journal No. 07/2020 Dated 14/02/2020

8616
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(43) Publication Date :

(22) Date of filing of Application :03/10/2019 14/02/2020

(54) Title of the invention : LAMP PRIMER SYSTEM FOR RAPID VISUAL DETECTION OF STREPTOCOCCUS SUIS FRt
PIGS AND ARPLICATION THEREOF.

(51) (71)Name of Applicant
Internationa:C12Q0001685300,C12R0001940000,C12Q0001681600,C12Q0001684400,G06Q003|:
classificatiol 1)ICAR-NATIONAL
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Internationa, NA Ranjan
Publication *
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(61) Patent
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to
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Number
Filing
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Application :NA
Number ‘NA
Filing
Date
(57) Abstract :

A primer system targeting the gdh gene of Streptococcus suis based on loop mediated isothermal amplification (LAMP) tec
comprising three sets of primer pairs combination comprising a forward outer primer (F3) , a backward oet€Bgjina forward
inner primer (FIP), a backward inner primer (BIP); and a forward loop primer (LF) and a backward loop primer (LB). Thimea
combination/composition provides visual detection of the pathogen from porcine biological samples yaakitd minimum
instrumentation.
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(22) Date of filing of Application :17/01/2020

(21) Application
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(43) Publication Date :
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(54) Title of the invention : HERBAL ANTIVENOM AGAINST CATFISH STING

(51) (71)Name of Applicant
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Application :NA JANA
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Application :NA
Number  :NA
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(57) Abstract :

Abstract The present invention of two ethmedicinal plant species, Allium cepa L. and Allium sativum L. belonging to family
Amaryllidaceae used for the treatment of poison by cat fish sting.The compasditiee antivenom against catfish sting consists «
following ingredients combined in the stated proportions: Allium sativum L. (bi88)80%, Allium cepa L. (bulb) 40-70%, Aloe
vera (L.) Burm. f. (leaves)15-60% and Polyethylene glycol (as gendrate media)40%. The hebal antvenom composition is us
for treatment of cat fish sting.
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The following Patent Applications have been published under Section 11A (3) of TiRatents (Amendment) Act, 2005. Any
Person may file representation by way of opposition to the Controller of Patents at the appropriate office against the graoft
the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 20@ad with the rule 55 of The
Patents (Amendment) Rules, 2006:
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(22) Date of filing of Application :08/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invetion : AN INSOLE BOARD FOR HEEL BEARING FOOTWEAR

(51)

(71)Name of Applicant :

Internationa:A43B0007140000,A43B0001000000,A43B0013180000,829C0065180000,A43B0017/| 1)SUNAKSHI BANSAL

classificatiot

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No NA
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent
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to

Application “2

Number ’
Filing
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(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

Address of Applicant :AL56, New Friends Colony, New Delhi Delhi India
(72)Name of Inventor :
1)SUNAKSHI BANSAL
2)SANDEEP GARREPALLY

(57) Abstract :

The present invention relates an insole & in heel bearing footwear. The insole comprises a body comprising a first operative portion substantially consitiiglefraaterial,
andhaving a front end and a rear end, and a second operative portion, substantially consisting of a conepiaitematising at least one polymer in the range of 50 wt.% to 90 wt.%
least one type of fiber in range of 10 wt.% to 50 wt.%, wherein a thickness of thesecond operative portion being lessuiato 8t5mm and greater than or equal to 1.5then.
insoleboardis sleek, light in weight, is stable, and sturdy as compared to conventional insoles.Since, the insolecle@aitlisspgissible to incorporate more cushioning material which
provides enhanced comfort to the wearer.Further, the footvesaprising the sleek insole board has an aesthetic appearance.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811029622 A
(19) INDIA
(22) Date of filing of Application :07/08/2018 (43) Publicéion Date : 14/02/2020

(54) Title of the invention : AN INTEGRATED PROCESS FOR THE SIMULTANEOUS PREPARATION OF BIOSTIMULAN
CELLULOSE AND BIOCHAR FROM BROWN SEAWEED SARGASSUM SPECIES

(51) International classification :C05B17/0t|(71)Name of Applicant :
(31) Priority Daument No ‘NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(32) Priority Date ‘NA RESEARCH
(33) Name of priority country :NA Address of Applicant :ANUSANDHAN BHAWAN, 2 RAFI
(86) International Application No ‘NA MARG NEW DELHI-110001, INDIA Delhi India
Filing Date ‘NA (72)Name ofInventor :
(87) International Publication No *NA 1)MEENA RAMAVATAR
(61) Patent of Addition to Application Number ‘NA 2)VADODARIYA NILESH
Filing Date :NA 3)PRASAD KAMALESH
(62) Divisional to Application Number ‘NA 4)GHOSH ARUP
Filing Date :NA
(57) Abstract :

The present invention relates to an integrated process for the simultaneous extraction of biostimulant, cellulose a@nonbiocha
brown seawes In order to utilise the brown seaweed Sargassum species to the maximum extent, the developed process fil
the powdered seaweed into concentrateeshimulant in stepwise extraction of cold, hot and alkaline extracts followed by mixin
and cacentrating them to desired volume. The liquid-$ionulant thus obtained is useful as a fertilizer after suitable dilution; w
the seaweed residue left after biostimulant extraction is a superior raw material for the production of cellulose ntiemneimg ehe
value of seaweed biomass. Other advantages of the invention include the production of carbon (biochar) using leftover sea
residue after bigstimulant production. Furthermore, the process of the present invention is highly efficientiaed thtée total
seaweed without any leftover biomass as solid waste thereby being environmental friendly. 40
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(54) Title of the invention : SYSTEMS AND METHODS FOR ASSISTING USERS IN SELECTING ITEMS
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Application “2
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(62)
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Application :NA
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Filing

Date

(57) Abstract :

Disclosed is a system for assisting a user in selecting an item from a plurality of items of a speeifipat@ime system comprises an item
identification device, a wearable sensing dewioen by the user, a computing device, a database arrangement and a server arrafigersemvier
arrangement is operable to receive data associated with interest level of the user for the item from the computingaieriteeshold interest
level ofthe user for specific itertype of the item from the database arrangement; compare the interest level of the user for the item and th
interest level of the user for the specific itéype of the item; and provide a suggestion to the usereotdék item, if the interest level of the use
for the item is more than the threshold interest level of the user for the specifiyjiierof the item.
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(54) Title of the invention : TRIDISPERSE NANMICRO-NANO MAGNETO RHEOLOGICAL FLUID AND METHOD OF PREPARATION
THEREOF
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(61) Patent
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Application :NA
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Filing
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(57) Abstract :

The present invention relates to a tridisperse magnetorheological fluid, comprising: a) a spherical magnetic mateaiayendh840 wt. %; b) a
cubical magnetic alloy nanoparticliesthe range of 10 wt. %; c) an abrasive nanoparticles in the raigeoivt. %; d) a surfactant in an amount
1 wt. % and e) a carrier liquid.
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(54) Title of the invention : SYSTEMS AND METHODS FOR PROVIDING PATHWAY TO USER FOR PROCURING ITEM
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classificatiot Address of Applicant :8H, S Bloc
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No (72)Name of Inventor :
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of priority :NA

country
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Filing
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(61) Patent
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Application “2
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(62)
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Application :NA

Number ‘NA
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Date

(57) Abstract :

Disclosed is a system for providing a pathway to user for procuring Tleensystem comprises a wearable sensing device to acquire oneeor r
physiological data of the user, a location determination device to acquire location data associated with location cdnhieeus@tentification
device to identify the item, a communication device used by the user communicatively coupled eradfdeveensing device, location
determination device, and item identification device, for receiving the one or more physiological data, the locatiot thetalatim associated wil
the identified item, and a data processing arrangement communicatiuglied to the communication device to acquire the one or more
physiological data, the location data, and the data associated with the identified item, to generate a pathway far phecuserthe identified iter
at a storage location based on the fioceof the user being proximate to the storage location.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811029739 A

(19) INDIA

(22) Date of filing of Application :07/08/2018 (43) Publication @te : 14/02/2020

(54) Title of the invention : MORINGA SOUP MIX, AND PROCESS THEREOF

(51)

(71)Name of Applicant :

Internationa:A23L0023100000,A23F0003140000,A23L0023000000,A61Q0001020000,A61K0036:| 1)INDIAN COUNCIL OF

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent

of Addition

to

Application “2

Number )
Filing

Date

(62)

Divisional ta

Application :NA

Number ‘NA
Filing

Date

AGRICULTURAL RESEARCH
Address of Applicant :Krishi
Bhawanl, Dr. Rajendra Prasad Roar
New Delh110001, India Delhi India
(72)Name of Inventor :
1)SINGH, Sudhir
2)SINGH, Bijendra

(57) Abstract :

The present disclosure provides a process for preparing a pricteoringa soup mix powder. Also provided is a Moringa soup mix powder
obtained by the process as disclosed in the present disclosure. Theavimiipgmix powder 5 provides a readygerve soup after reconstituting

boiling water.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811029854 A
(19) INDIA
(22) Date of filing of Application08/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : A CATALYST SYSTEM FOR SYNTHESIZING KETONE FROM SECONDARY ALCOHOL AND A SOLVENT
FREE PROCESS FOR THE SAME THEREOF

(51) (71)Name of Applicant :

Internationa:B01J0031400000,C07CR9140000,C07C0251440000,B01J0027198000,C07C00452| 1)National Institute of Technology,

classificatiol Kurukshetra

(31) Priority Address of Applicant :Departmeof

Document :NA Chemistry, National Institute of

No Technology Kurukshetra, Kurukshetra

(32) Priority Thanesar 136119, Haryana, India

NA .

Date Haryana India

(33) Name (72)Name of Inventor :

of priority :NA 1)PAUL, Avijit Kumar

country 2)KUMAR, Nikhil

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional ta

Application :NA

Number ‘NA
Filing

Date

NA

(57) Abstract :

The present invention relates to catalyst sysher synthesizing ketone from secondary alcohol and a sefr@ntatalytic process for production
ketone from secondary alcohol by the use of said catalyst. The catalyst is synthesized by stoichiometric amounts ofllgoewaitzicia metal
oxidesby applying solvenfree solidstate reaction method. The material works as an efficient and selective catalyst at low temperature, wi
using any solvent, base and additional oxidizing agent, providing excellent yield and high atom economy withtiamfofrany byproduct.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811029874 ¢
(19) INDIA
(22) Date of filing of Application :08/08/2018 (43) Publication Date : 14/02/2020

(54) Title ofthe invention : STABLE ORAL LAXATIVE COMPOSITION

(51) (71)Name of Applicant :

Internationa:A61K0009000000,A61K0031440200,A61K0047260000,A61K0009080000,A61K00092| 1)SHIVALIK RASAYAN

classificatiol LIMITED

(31) Priority Address of Applicant :Pharma R

Document :NA D CentreBhiwadi (Medicamen

No Biotech Campus) SP 1192 A & B,

(32) Priority_NA Phase IV, Industrial Area Bhiwadi

Date ’ (Distt. Alwar) Rajasthay301019

(33) Name Rajasthan India

of priority :NA (72)Name of Inventor:

country 1)MANISH SRIVASTAVA

(86) 2)AKSHAY KANT

Internationa CHATURVEDI

Application :NA 3)RAJESH MADAN

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional ta

Application :NA

Number ‘NA
Filing

Date

(57) Abstract :

The invention relates to stable oral pharmaceutical composition compriSittgv@v of magnesium hydroxide, #8% v/v of liquid paraffin and
0.01-1.0% wi/v of sodiunpicosulfate, 0405% wi/v of colloidal anhydrous silica as stabilizing agent ad&lw/v of nonionic surfactant, wherein
the composition is prepared using surfactant as sorbitan monooleate (span 80) and polysorbate 80 (tween 80) alon@ation.c@mbétable
oral pharmaceutical composition comprising magnesium hydroxide, heavy liquid paraffin and sodium picosulfate provides pimysioed
stability to the formulation and easy in processing. The composition and their derived stable pharmeemgasition may be useful in the
treatment of bowel movement disorder.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811029894 A
(19) INDIA
(22) Date of filing of Application :09/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : DUMP VALVE FOR HYDR®ECHANICAL FUEL SYSTEM OF INDIGENOUS ENGINE

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ASERDC, HAL LUCKNOW
(32) Priority Date ‘NA Address of Applicant :ASERDC, HAL FAIZABAD ROAD
(33) Name of pridaty country ‘NA LUCKNOW UTTAR PRADESH226016, INDIA Uttar Pradesh India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date :NA 1)BRAJESH KUMAR SHARMA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

Dump Valve s designed and developed for use on Hydexzhanical Fuel Control System (HMFCS) of Indigenous Engine. The valve charac
is sized to pass specified flow with pressure drop of specific value. On start up, Dump Valve crack opens as inletgerabsusespecific value
allow metered fuel to burners throughout the flight envelop. During engine shut down as inlet pressure falls belowadpediiie Valve closes
allowing left out fuel in fuel manifolds and burners to dump out. A
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811029896 A
(19) INDIA
(22) Date of filing of Application :09/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : A MODIFIED CERAMIC SHELBODY AND ITS METHOD THEREOF FOR INVESTMENT CASTING PROCE:!

(51) International classification :FO1M9/1(| (71)Name of Applicant :
(31) Priority Document No :NA 1)INDIAN INSTITUTE OF TECHNO LOGY, ROORKEE
(32) Priority Date ‘NA Address of Applicant :ROORKEE UTTARAKHANR47667,
(33) Name of priority country ‘NA INDIA Uttarakhand India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date :NA 1)DAGARAPU BENNY KARUNAKAR
(87) International Publication No *NA 2)SANJAY KUMAR
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The present invention provides a modified ceramic shell for investrastihg process with an improved porosity/permeability. The conventiol
ceramic shells are prepared by dipping wax patterns in the ceramic slurries that are developed by mixing aluminurs siftatéo(st powder)
and colloidal silica (as binder). #olochite stucco is applied using rainfall stucco machine between successive slurry coatings. A modified
shell/ body and its method thereof includes following steps. An extremely small amount of iodine is added to the ilney cadich upon
heating, got sublimed and left micro pores inside the inner coating of the shell. In a similar way, a small amountafkeeisdelded to the oute
coat slurry. During the firing of the shell, the coarse Jneedle coke got burnt and, consequentlgpreaaice created inside outer coating of the
shell, which would enable escape of the undesirable gases that may generate inside the shell during pouring. Thisvaliichatghance the
porosity/permeability of the ceramic shell and reduce the porsigets in the final cast parts. The modified ceramic shell also possesses ac
mechanical properties like flexural strength, tensile strength and fair inner surface roughness.
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.201811029905 A
(19) INDIA
(22) Date of filing of Application :09/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : A METAL BASED COLLAGENOUS SUBSTRATE FOR SCGARSS WOUND HEALING AND A PROCESS FOF
THE PREPARATION THEREOF

(51) International classification :FO1M9/1(| (71)Name of Applicant :
(31) Priority Document No :NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL RESEARCH
(32) Priority Date ‘NA Address of Applicant :ANUSANDHAN BHAWAN 2 RAFI MARG
(33) Name of priority country ‘NA NEW DELHI-110001, INDIA Delhi India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date :NA 1)KALIRAJAN CHEIRMADURAI
(87) International Publi¢daon No i NA 2)PALANISAMY THANIKAIVELAN
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

Scar formation in wound healing is a major medical abnormality that canoleasttticted movement and sometimes loss of function, which ca
severe distress to the patients. There are currently no reliable treatments to prevent scarring during the wound lesalillijsoiosed herein is
composition for the preparation ofeetal based collagenous substrate for-kgss wound healing. The prepared biomaterial exhibits antibacte
and antioxidant activity in addition to the scar reducing capacity. The metallic complex based collagenous biomatgriaisefthiaventiorsi
economically feasible as it is prepared using-tmst raw materials. The product finds potential application in pharmaceutical and healthcare
industry to achieve scéess wound healing without need for any other secondary treatment.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :09/08/2018

(21) Application N0.201811029917 /

(43) Publication Date : 14/02/2020

(54) Title of the invention : A WEIGHT MEASURING SYSTEM

(51)

Internationa:A61B0005000000,A61B0005021500,G08G0005020000,H04M0001725000,H04B0017

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent

of Addition

to

Application “2

Number )
Filing

Date

(62)

Divisional ta

Application :NA

Number ‘NA
Filing

Date

(71)Name of Applicant :
1)Chitkara Innovation Inc ubator
Foundation
Address of Applicant :SCO: 160
161, Sector9C, Madhya Marg,
Chandigarh 160009, India.
Chandigarh India
(72)Name of Inventor :
1)KUMAR, Gangesh
2)CHAUDHARY, Arun
3)JUNEJA, Sagar

(57) Abstract :

A system for measuringieight of sample of material is disclosed. The system can include a measuring device. The measuring device can
scoop configured to receive and hold a sample; one or more sensors, operatively coupled to said scoop, configurec torsansmtiributes of

said sample and generate one or more signals based on said one or more attributes of said sample;

and characterizedsmittat,configurec

to transmit said one or more generated signals; and a first display unit operatively edtipkaid measuring device such that said first display
is dissociated from said measuring device, wherein said first display unit is configured to display one or more valpesdiog és said one or

more transmitted signals received by a reaedgeratively coupled with said first display unit.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811029939 A

(19) INDIA

(22) Date of filing of Application :09/08/2018 (43) Publication Date :4/02/2020

(54) Title of the invention : EVECTOR (IOP)

(51)

(71)Name of Applicant :

Internationa:B64C0039020000,B64C0029000000,B64C0027200000,G05D0001080000,B64C003!| 1)DEEPAK

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent

of Addition

to

Application “2

Number )
Filing

Date

(62)

Divisional ta

Application :NA

Number ‘NA
Filing

Date

Address of Applicant :N/38, 201
CD PARK HUTS JAHANGIR PURI
DELHI-110033, INDIA Delhi India
(72)Name of Inventor :

1)DEEPAK

(57) Abstract :

D-VECTOR is a kind of saucer craft is a machine which draability to hover and to fly in the air or through the air due to AEROFOIL in sha
Here BVECTOR stands for Dual vectorindicatesthe law of dual vector addition implies parallelogram lawof vector addition, staridslitom
origin which indicatesnake in India and P stands foParallel which indicates the rotation motion of ducted fans in their own sides. The who
saucer craft consists of mainly DISC and FLAP. The whole body has an ability to produce direct more lift. There ardahduntaut to give
stability and for controlling upward, downward, hovering, rolling and pitching moments. There is an air breathing jehengtrfer controlling

forward and yawing moment.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201811029941 ,

(19) INDIA

(22) Date of filing of Application :09/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : TRANSMISSION OF SUCI IN THE NAS PROCEDURE

(51)

(71)Name of Applicant :

Internationa:G06F0021310000,G06Q0030060000,H04W0024020000,H04N0021633200,G06Q005!| 1)NEC Corporation

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent

of Addition

to

Application “2

Number )
Filing

Date

(62)

Divisional ta

Application :NA

Number ‘NA
Filing

Date

Address of Applicant -4, Shiba
5-chome, Minateku, Tokyo 1083001
Japan Japan
(72)Name of Inventor :

1)Kundan Tiwari
2)Tamura Toshiyuki
3)Sheeba Backia Mary

(57) Abstract :

The present invention is related to sending of a one time identifier of a UE during the NAS prd8pdaifically, the present invention relates tc
determining whether to use same one time identifier or different one time identifier during registration retry procedure.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811029971 A
(19) INDIA
(22) Date of filing of Application :09/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : BIAXIALLY ORIENTED FORMABLE POLYESTER FILM

(51) (71)Name of Applicant :

Internationa:H04L00290®000,C07D0417140000,C07D0417060000,C07D0263320000,G03G0015| 1)POLYPLEX CORPORATION

classificatiol LIMITED

(31) Priority Address of Applicant :B87, Sectoi

Document :NA 1, Gautam Budh Nagar, Noida01

No 301, Uttar Pradesh, India Uttar Prad

(32) Priority_NA India

Date ' (72)Name of Inventor :

(33) Name 1)Pranay Kothari

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

(57) Abstract :
PLEASE SEE THE ATTACHED SPECIFICATION

Substrate layer - B

4

€ Substrate layer-A

™
Substrate layer - B
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(12) PATENT APPLICATION PUBICATION
(19) INDIA
(22) Date of filing of Application :09/08/2018

(21) Application N0.201811029989 ,

(43) Publication Date : 14/02/2020

(54) Title of the invention : METHOD, APPARATUS AND COMPUTER PROGRAM

(51)

Internationa:H04L0005000000,H04W0072040000,H04L0027260000,H04L.0029080000,H04W0052:.

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publicaton *

No

(61) Patent

of Addition

to

Application “2

Number )
Filing

Date

(62)

Divisional ta

Application :NA

Number ‘NA
Filing

Date

(71)Name of Applicant :
1)NOKIA TECHNOLOGIES OY
Address of Applicant :Karaportti
3, A 02610 Espoo, FINLAND
Finland
(72)Name of Inventor :
1)MANGALVEDHE, NITIN
2)RATASUK, RAPEEPAT
3)TIIROLA, ESA TAPANI
4)SELVAGANAPATH,
SRINIVASAN
5) MUSTAJARVI , J
6)PAJUKOSKI, KARI PEKKA

(57) Abstract :

A method comprising atfiguring a narrowband internet of things carrier relative to one or more physical resource blocks of a radio carréer.
or more physical resource blocks having a bandwidth that is greater than a bandwidth of the s narrowband internetofehiags configuring
the narrowband internet of things carrier relative to the one or more physical resource blocks such that there iscalfaetiquetween the

narrowband internet of things carrier and a first adjacent physical resource blockeanddguard band between the narrowband internet of 1

carrier and a second adjacent physical resource block.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811030024 ,
(19) INDIA
(22) Dateof filing of Application :09/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : RFID BASED TAMPERPROOF SEALING DEVICE FOR A STORAGE CONTAINER

(51) (71)Name of Applicant :

Internationa:A61M0005145000,A61M0005315000,A61F000900700@K0015030000,HO01R0013420(| 1)RF GENIE ENTERPRISES

classificatiol PVT LTD

(31) Priority Address of Applicant :F

Document :NA 57,SECTORS8,NOIDA,UTTAR

No PRADESH, INDIA,201301 Utr

(32) Priority_NA Pradesh India

Date ' (72)Name of Inventor :

(33) Name 1)Hemant Nankani

of priority :NA 2)Hitesh Nankani

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

(57) Abstract :

A sealing device includes an elongated inserting element and a hollow socket structure. The elongated inserting eleisenhaduaprsegment
shaft aad a tip segment. The shaft includes a proximal end and a distal end, the proximal end of the shaft is coupled toghehtaddthe dist
end is coupled to the tip segment, wherein an outer surface of the tip segment comprises one or morewgtbexebe body element having a
restraining element and a hollow socket structure. The hollow socket structure is having two ends: a first end andna séeoficseend of the
socket structure is operable to fixed with the restraining elementes$training element includes an internal passage, which is having one or
bulges on an inner peripheral surface in which one or more incisions are received to form a detachable connection lsbngatethmserting
element and the body element.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811030026 A
(19) INDIA
(22) Date of filing of Application :09/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : PORTABLEOW ENERGY SECURITY AND SAFETY ALERTING DEVICE

(51) (72)Name of Applicant :

Internationa:GO6F0003048400,G06Q0020340000,G08B0025000000,H02J0001000000,HO04NO00| 1)Sonal Handa

classificatiot Address of Applicant :234 Sector

(31) Priority Gurugram- 122009 Haryana India

Document :NA (72)Name of Inventor :

No 1)Sonal Handa

(32) Priority

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional ta

Application :NA

Number ‘NA
Filing

Date

(57) Abstract :

The following specification describes the invention of an Portable Security &ty 8kerting Device which detects and alerts remote devices(
wireless communication system capable of receive and transmit functions) due to security breach and safety hazardafion sjeficies
apparatus and method for remotely and wireyesshfiguring ,controlling and operating the Portable Secarity Safety Alerting Device with
remote assistance from a remote device. The prior art on this subject are missing certain key functions for applichtions whicEt h av
access to AC power supply and c an é&thin apgicatioescequire dgwces toflastroveralond periods of
without needing to be charged, report their charge levels when it runs low, and report when their charging started &he spdeification also
aims at improving the way regular gpons like opening or closing a door can be differentiated from application of external force with inter
harm, damage or move on Portable Security and Safety Alerting Device itself or the article containing it. Page
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811030055 A
(19) INDIA
(22) Date of filing of Application :10/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : N INDICATOR AND THE INDICATOR IMPREGNATEBTRIP FOR DETECTION OF NEUTRALIZERS IN MILI

(51) International classification :GO1N33/0(| (71)Name of Applicant :
(31) Priority Document No :‘NA 1)INDIAN COUNCIL OF AGRICULTURAL RESEARCH (ICAR)
(32) Priority Date ‘NA Address of Applicant :KRISHI BHAWAN, DR. RAJENDRA
(33) Name of priority country ‘NA PRASAD ROAD, NEW DELH}110001, INDIA Delhi India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date :NA 1)SHARMA, RAJAN
(87) International Publication No " NA 2)RAJPUT, YUDHISHTHIR SINGH
(61) Patent of Addition to Application Number ‘NA 3)GAUTAM, PRIYAE BRATH
Filing Date :‘NA 4)MANN, BIMLESH
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The nvention relates to easy detection of neutralizers in milk. Neutralizers can be detected by momentarily dipping actioé papiared strip
milk and observing colour. Yellow colour of strip indicates absence of neutralizers while green to hinésaoddiced with milk samples having
neutralizers. The results are available instantaneously. Strips can be used at milk collection centers and receptiairyl@akustries and even
household level. Strip provides clear colour distinction betweegative and neutralizer positive milk samples. All common neutralizers inclt
sodium hydroxide, sodium carbonate and sodium bicarbonate can be detected. Sensitivity of strip is better than licpsdljghase test.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/08/2018

(21) Application N0.201811030088 A

(43) Publication Date : 14/02/2020

(54) Title of the invention : A PROCESS FOR PREPARATION OF SITAGINPPHOSPHATE

(51) International classification :CO7C27/0
(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International PublicationdN " NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(71)Name of Applicant :

1)MANKIND PHARMA LTD

Address of Applicant :208, OKHLA INDUSTRIAL &ETATE PHASE

Il NEW DELHI-110020, INDIA Delhi India
(72)Name of Inventor :

1)SAHU, PRAMOD KUMAR

2)VARMA, PRABHAT

3)BHASHKAR, BHUWAN

4)KUMAR, ANIL

(57) Abstract :

The present invention relates to a process for preparation of sitaglipiphate. More patrticularly, the present invention relates to a process
preparation of stable crystalline anhydrous form of sitagliptin phosphate.
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(12) PATENT APPLICATION PUBLICATION (21) Application No201811030169 #
(19) INDIA
(22) Date of filing of Application :10/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : A WINDOW REGULATOR ASSEMBLY

(51) (71)Name of Applicant :

Internationa:E05F0011480000,E05F0011380000,E05F0011@@05F0015689000,B60J0001170( 1)MARUTI SUZUKI INDIA

classificatiol LIMITED

(31) Priority Address of Applicant :1 Nelson

Document :NA Mandela Road, Vasant Kunj, New Delh

No 110070, India. Delhi India

(32) Priority_NA (72)Name of Inventor :

Date ) 1)AMAN GUPTA

(33) Name 2)CHINMOY MAZUMDAR

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

(57) Abstract :

The present subject matter disclosed herein relates to a window regulator channel (404) for connecting window glag€2handel{ndow
regulabr arm (403) of window regulator assembly (400). The window regulator channel (404) comprises atleast two C shaped®Badké&s (
which are abutted on the window regulator channel (404) at a distance spaced apart along length. The two C shap@dbrd€l@tare abuttec
flat on outer surface of the window regulator channel (404) where flanges of the C shaped brackets protruded forwardiy Hveaguter surface
(404c). Also window regulator channel is made symmetric for the ease of operatgrwitmdow glass assembly. . To be published with Fig. 5
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(22) Date of filing of Application :10/08/2018 (43) Publication Dte : 14/02/2020

(54) Title of the invention : SYSTEM AND METHOD FOR INTERACTIVE VISUAL MEDIA GENERATION USING GENERATIVE Al
MODELS

(51) (71)Name of Applicant :

Internationa:H04N0021810000,G06F0003048400,G06T0011600000,H04N0005232000,G06T001:| 1)Samsung Electronics Co., Ltd.

classificatiot Address of Applicant :129,

(31) Priority SamsungRo, Yeongtong Gu, Suwen

Document :NA Si, GyeonggiDo, 16677, Republic of

No Korea

(32) Priority,NA (72)Name of Inventor :

Date ’ 1)Prakash Chandra Chhipa

(33) Name 2)Ravinder Dhiman

of priority :NA 3)Ravi Kumar

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional ta

Application :NA

Number ‘NA
Filing

Date

NA

(57) Abstract :

The invention relates to method and system of facilitating a user to create a multimedia content using artificiallgtiteehigigues like generaé
models. In one embodiment this is accomplished by receiving at least one user input request to create a multimedeneoatiegt an
intermediate multimedia content using generative Al model corresponding to the received user input requestdisplayaarea, identifying a se
of key features from at least one of the generated intermediate multimedia content and the user input request usiegiduggdstivdetermining
a set of associated objects of at least one key feature from the @tkséfiof key features and displays the same in a suggestive display area
receiving at least one user interest on one or more associated objects in the suggestive display area and updatiadittte mtdtimedia conter
based on the selection of asided objects to generate a multimedia content on the main display area.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811030226 A
(19) INDIA
(22) Date of filing of Application :10/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : A FLUORINATING MIXTURE AND APPLICATIONS THEREOF

(51) (71)Name of Applicant :
Internationa:C07C0017200000,C07C0051367000,C07C0067307000,C07C0051090000,C07C004| 1)CHAIRMAN, DEFENCE
classificatiol RESEARCH & DEVELOPMENT
(31) Priority ORGANISATION
Document :NA Address of Applicant :Ministry of
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No
(61) Patent
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to
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Number °

Filing
Date
(62)
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Application :NA
Number ‘NA

Filing
Date

(57) Abstract :

The present disclosure provides a fluorinating formulation comprising: (a) at least one fluorinating agent; and (b)otyéitreo The present
disclosure also provides a pess of preparing the fluorinating formulation along with a process for preparing a compound of Formula I, sai
comprising the steps of: (a) contacting ethyl isopropyl ketone of Formula la, and the fluorinating formulation to obtdioraméure; (b) heatin
the reaction mixture to obtain the crude compound; and (c) processing the crude compound to obtain the compound of Formula I.

No. of Pages : 1No. of Claims : ¢

The Patent Office Journal No. 07/2020 Dated 14/02/2020 8641



(12) PATENT APPLICATION PUBLICATION (21) Application No.20181103023A
(19) INDIA
(22) Date of filing of Application :10/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : MODULAR CEILING BAFFLES

(51) (71)Name of Applicant :
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classificatiot Address of Applicant :BB Block
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of priority :NA
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Filing
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(57) Abstract :

A modular baffle is disclosed. The baffle has a top portion, a bottom portion, and at least one panel held immoveabtadaiweention and th
bottom portion. It can hold at least one of a fiiisishing panel at a first prdetermined angle to the immoveable panel, wherein the holding is
means of sliding the at least one of a first finishing panel into a first groove configured in one or both of the toprEbttierbottom portion. It ci
be conjoined to at least one another baffle, wherein the conjoining is by means of a protrusion configured on toptpertibteaét one other
baffle, the protrusion configured to slide into a corresponding second groove configured in the bottmoptiré baffle. The holding and the
conjoining can as well be by means of snap fitting and magnetic holding.
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(22) Date 6filing of Application :11/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : SMART LOCKS

(51) (71)Name of Applicant :

Internationa:G07C0009000000,F24F0011580000,F25D0023020000,E05B0001000000,F21V002:| 1)Galgotias College of Engineering

classificatiot and Technology
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No Pradesh 201306 Uttar Pradesh India

(32) Priority_NA (72)Name of Inventor :

Date ’ 1)Anant Vikram Singh

(33) Name

of priority :NA

country

(86)
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Application :NA

No ‘NA
Filing

Date

(87)
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Publication -

No

(61) Patent
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to

Application “2
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Date

(62)
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Application :NA
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Filing

Date

(57) Abstract :

Present invention relates to automatic smart lock. Wherein proposed Smart locks give users the capability to controumbkiglef doors at
once and t he user udhthedoor B} All¢he eser has t doeis send a doramand and the door will automatically open o
according to the userEs command t hr ehachable as these Iockscare mu dornnected t@ the irdeon:
Following invention is described in detail with the help of Figure 1 of sheet 1 showing the block diagram of smart lock, Figiueet2lathowing
the head unit and Figure 3 of sheet 2 showing the daughter unit.
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(54) Title of the invention : Blackboard Duster with rotatable cotton plate and intdeaaing system

(51)

(71)Name of Applicant:

Internationa:B43L0021020000,A47L0013380000,A46B0005000000,A46B0015000000,A46B0013(| 1)Galgotias College of Engineering

classificatiol

(31) Priority

Document :NA

No
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Date NA

(33) Name

of priority :NA
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Filing
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(87)
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Application “2

Number )
Filing

Date

(62)

Divisional ta

Application :NA

Number ‘NA
Filing

Date

and Technology
Address of Applicant :1,
Knowledge Park, Phase II, Greater
Noida, Uttar Pradesh 201306. Uttar
Pradesh India
(72)Name of Inventor :
1)Pawan Kumar Nagvanshi

(57) Abstract :

Present inventin provides a blackboard chalk duster with rotatable cotton plate and internal cleaning system. The proposed dustesignixdt
in two variants, one with manually operated cotton plate brushing system and other duster with motorized cottorhpigteystesn. It has long
lifespan as it uses cotton plate which can erase from front as well as back side. It has internal brushing and dussystientiso that dusts do
spread in air or on ground. Brush plate is attached inside the Dusteiohmdlydust out of cotton plate and a dust collecting slot for collecting ¢
dust and can be slided out of body to empty the dust.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811030244 A
(19) INDIA
(22) Date of filing of Application :11/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : IMPROVED CALCIUM ORTHOPHOSPHATE FOR BIOMEDICAL APPLICATIONS AND METHOD THEREOI

(51) (71)Name of Applicant :
Internationa:A61L002746000,A61L0027560000,A61L0024000000,A61L0027500000,A61L002754] 1)PANJAB UNIVERSITY
classificatiot Address of Applicant :Panjab
(31) Priority Universty, Sectorl4, Chandigarh,
Document :NA 160014, India. Email ldtegr@pu.ac.in
No Contact Ne 01722541716 Chandigar
(32) Priority_NA India
Date ) 2)PUNJAB ENGINEERING
(33) Name COLLEGE
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country 1)BATRA UMA
(86) 2)KAPOOR SEEMA
Internationa
Application :PCT// /
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Internationa,
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(61) Patent
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Number °
Filing
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(62)
Divisional to
Application :NA
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(57) Abstract :

IMPROVED CALCIUM ORTHOPHOSPHATE FOR BIRIEDICAL APPLICATIONS AND METHOD THEREOF The present invention
discloses a potassium and siliconsudstituted mesoporous multiphasic calcium orthophosphate {@&aqP04)6y(SiO4)y(OH)2x-y), where,
x=y=0.2) for biomedical applications. The said calciorthophosphate is synthesized by substituting potassium and silicon ions in optimal
concentrations in calcium orthophosphate. The combination of potassium and silicon facilitates bone repair and reJérgesaimcalcium
orthophosphate has marked batterial activity against Escherichia coli)(@Bacillus subtilis (g+) and Staphylococcus aureus (g+) strains. Th
calcium orthophosphate of the present invention can be used as a bone scaffold, bone void filler, bone cement, costitngrarafon
biocomposites and for drug and gene delivery, etc.
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(54) Title of the invention : A METHOD FOR DIELECTRIC RELAXATION IN BACATIO3 MATERIAL FOR MULTILAYER CERAMIC
CAPACITOR

(51) (71)Name of Applicant :

Internationa:H01L0049020000,H01G0004120000,C01F0007020000,C04B0035260000,C01G002:| 1)SHOOLINI UNIVERSITY

classificatiol Address of Applicant :VILLAGE BHAJOL, P.O.

(31) Priaity SULTANPUR, SOLAN173229(HP) Himachal Pradest

Document :NA India

No (72)Name of Inventor :

(32) Priority . 1)DR. MAMTA SHANDILYA

Date ’ 2)DR. SHWETA THAKUR

(33) Name 3)DR. RADHESHYAM RAI

of priority :NA 4)DR. RAJESH KUMAR

country
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Application :NA
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(57) Abstract :

Bal-xCa xTiO3 relaxor material for x = 0.10, 0.15, 0.20, 0.25, have been fabricated by a hydrothermal metipithdeuxeay diffraction pattens were observed
and the samples have a phase with a tetrahedral structure at room temperature for all the compositions. FESEM irx&gexdfiB&lpowder shows uniform
morphology with the increment of Ca element. Small grains with average grainfstgeom uniformly distributed over the mesocrystals. Dielectric measuren
indicated diffused phase transition behavior for x = 0.10, 0.15, 0.20, 0.25. Increasing the Ca content improved theyliffusifi r el ati ve perr
temperaturesv al ues of Tm increased with increasing x, For x = 0 .déc@aséd.franb>570Q:
x = 0.10 to 4307 at x = 0.15. The relative permittivity increased to 4548 for x = 0.20 and after thdtegain eased f or x=0. 25 have
(TC) of Ba0.80C 20TiO3 is high (1380C) with the comparison the composition Ba0.90C 10TiO3. In the comparison of otmepositaoBa0.90Ca0.10TiO3
reveals strong results. It has dielecpie r mi t t i vity (0) 5741N200 at the low value of |l oss t
diffusivity 1.27+3<2 and activation energy 0.521+.015.
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(19) INDIA
(22) Date of filing of Application :13/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : MULTHHELICAL REACTOR FOR LIQUIBLIQUID EXTRACTION /STRIPPING AND PHASE SEPERATION

AND METHODS THEREOF

(51) International classification :B01J19/01| (71)Name of Applicant :
(31) Priority Document No :NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL RESEARCH
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(86) International Application No ‘NA (72)Name of Inventor :
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Filing Date ‘NA

(57) Abstract :

The multihelical reactors demonstrated as an integrated process unit both for liquidliquid extraction and phase separatioglidduigactor, ar
compact module consisting multiple mtligglical reactors are fabricated by a novel method. The method fetches for fabricatiactafs with zerc
helix angle, which is unique in PDMS materials. Alternatively, all these reactors can be fabricated by 3D printing ilyinard pdth necessary
structures on helical flow paths as needed for the process application. The develcipedamd module can be alternatives for migettler at

laboratory and industrial scale liguiiduid solvent extraction and/or stripping applications in both chemical anrchigimical engineering.

Particularly, the invented manual method is supportivéabrication of channels of shape Y, X, H etc. in PDMS materials. The same methoc
extended for fabrication of other channels/ vessels / reactors of 2D, 3D and any arbitrary shape in PDMS or any othelysiilehat can be

crosslinked fromliquid state to soft/hard solids.
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(22) Date of filing of Application :13/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : DEVELOPMENT OF TRICHODERMA FORMULATION UTILIZING AGRNASTE RICE HUSK BIOCHAR FOR
MASS MULTIPLICATION AND LONG-TERM STORAGE

(51) International classification :CO5F5/0(| (71)Name of Applicant :
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(62) Divisional to Application Numér ‘NA
Filing Date ‘NA

(57) Abstract :

This invention relates to a process for mass multiplication andtrngstorage media for Trichoderma species on jaggery amended rice hus
biochar that can be directly used for seed and soil application and aviedlithes steps of drying, grinding, sieving and mixing of mass multip
bioagent. Improved biefficacy of biochabased Trichoderma formulation under field condition may be attained as higher and increased
Trichoderma growth (10 cfu/g biochar) was obsérunder storage. The present technology would greatly facilitate utilization of easily avail:
agriwastes for inexpensive and efficient production of bioagent formulation.
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(72)Name of Inventor :

1)Patade Vikas Yadav

2)Prem Singh Negi

3)Madhu Bala

(57) Abstract :

A medium composition for low cost culture of fresh water microalgae (Scenedesmus spp.) for commercial biomass produTibatiiisai
comprisingurea as source for nitrogen in a molar concentration e8®®M, Dipotassium hydrogen Phosphate anhydrous, as a source of
phosphorous in a molar concentration of0.8mM, Calcium chloride dihydrate, as a source of calcium in a molar concentratiorOo 1,
Magnesium sulphate heptahydrate, as a source of magnesiunolaraancentration of 0:0.4 mM, citric acid anhydrous in a molar concentrat

of 0.21.0mM and ammonium iron (l11) citrate in a molar concentration of-0.03mM.
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(54) Title of the invention : A SINGLE SOURCE PRECURSOR FOR CADMIUM TELLURIDE, AND IMPLEMENTATIONS THEREOF
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(57) Abstract :

Formula |, wherein Xis selected from acetate, chloride, or bromide. Further the present disclosure provides a tellurium precursor of Forn
Formulall. Additionally, convenient methods for obtaining the single source precursor of Formula | and the tellurium precursoulafiFare

provided.
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